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INTRODUcnON 

I, The Cbainn .. of the Committee on Papen Laid on the Table of the 
Houx, baviq been autborilcd by the Committee to present tbis Report 
on their behalf, present their Fint Report. 

2. As a result of examiaatioa of some papen laid during the Second, 
Third and Fourth Sessions (EIe~nth Lot Sabba) the Committee have 
come to certain coodusioaa in reprd to delay in layilll of Annual Reports 
and Audited Accounts of the (i) Bal Bbavan Society, New Delhi for the 
year 1993-94; (ii) Indian Airlines Ltd. for the year 1994-95; (iii) National 
Council of Educational Research and Training, New Delbi for the year 
1993-94; (iv) Engineering Export Promotion Council, Calcutta for the year 
1994-95; (v) Hindustan Vegetable Oils Corporation Ltd., New Delhi, for 
the year 1994-95; (vi) Central Couacil of Homoeopathy, New Delhi for the 
year 1994-95; (vii) Voluntary Healtb Services, Madras for the year 1994-95; 
and (viii) National Labour Institute, Noida for the year 1994-95 and have 
made certam recommendations. The conclusion of the Committee are 
reflected in the Report. 

3. The Committee considered and adopted tbis Report at their sitting 
held on 16 December, 1998. 

4. A statement sbowing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix). 

NEwDEuu; 
16, Deamber, 1998 

25 AgralulytUUI, 1920 (s.Iul) 

ARJUN CHARAN SETHI, 
Chairmlln, 

Comminu on Papers Laid on the Table. 

(v) 



CHAPTER I 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF BAL BRA WAN SOCIETY INDIA, NEW DELHI 

FOR TIlE YEAR 1993-94. 

Bal Bhawan, a unique institution for enhancing creatIVity among 
children, was founded in a tin shed at Turkman Gate, Delhi by Pandit 
Jawaharlal Nehru. Since its inception in 1956 it has grown by leaps and 
bounds throughout the length and breadth of the country. Bal Bhavan is a 
movement where children have absolute freedom to create objects of their 
own concept. Here the children learn through playing and doing without 
any fear of work load as in the school system. There is a natural feeling of 
free environment for expression of ideas through different media of dance, 
drama, music, creative art, photography, computers etc. All these activities 
help in the all round growth and development of the child. In Bal Bhavan 
the child is the focal point of all activities. The Programmes of Bal Bhavan 
are so designed as to explore the inner potential of a child and let the child 
express himselflherself. • 

1.2. The Annual Report and the Audited Accounts of the Bal Bhavan 
Society India, New Delhi for the year 1993-94 were laid together with 
Review and Delay Statement on the Table of Lok Sabha on 22 July, 1996. 
As per recommendation of the Committee on Papers Laid on the Table, 
contained in para 3.5 of their First Report (Fifth Lok Sabha). the 
aforementioned documents should have been laid on the Table of Lok 
Sabha within 9 months of the close of the accounting year i.e. by 
31 December. 1994. Thus, the period of delay in laying the Annual Report 
and Audited Accounts on the Table of Lot Sabha came to about 
19 months. 

1.3. In the delay statement laid aloqwith Annual Report and Audited 
Accounts. the reasons for delay had been explained as under:-

"The Annual Report aIongwith the Audited Accounts for the year 
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1993-94, in respect of Bal Bhavan Society IDCtia, New Delhi, wac 
required to be laid before the two HoUICI of the Puliament within the 
prescribed period of Dine months after the dose of the aa:ouoting 
year. 
Tbe details of compilation of accounts and propeu of its audit are 
pvcn below:-
(i) Date of compilation of Accouats 10.8.1994 
(ii) Date of lubmiaion of Accounts to 10.8.1994 

the Director of Audit, Central Revenue 
New Delhi (DACR) 

(iii) Date of Audit 25.4.1995 
to 

24.5.1995 

(iv) Date of receipt of draft Report 23.11.1995 

(v) Date of reply given to audit queries 2.1.1996 
(vi) Rec:eipt of final Audit Report from DACR 

Englilb 4.6.1996 
Hindi 9.7.1996 

(vii) Date of submiuion of Accounts to 
the Minislry 
English 20.6.1996 
Hindi 10.7.1996 

As it hu been the pnctice to lay Annual Reports. and Audited 
Accoun~ togetber, the Annual Report of Bal Bbavan Society 
India, New DeIbi for 1993-94 could also DOt be laid in time. 
AU efforts are being mMie to ensu~ that tbc~ is DO delay in 
futu~ in layin& of these documents in the two Houses of 
Parliament. 

1.4. In this connection, the Ministry of Human RcIourc:e Developmcat 
(Department of Education) wbo were requested to furnish information on 
certain points and furnisbcd the same on 26.11.1996 a undcr:-

1 2 

I. The dated when: 
(a) the ac:tioa wu initiated for 19th Aupat, 1994 

appoin .... t of audiIors; 
(b) the auditors were appoiated; 17th January, 1995 
(c:) the annual report wu finalised; 1bird week of ScplClllber, 1994 
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1 

(d) the aDDual report and audited 
~unts were lOt approved 
from the Annual General Meet-
inf"GovemiIll BodylExecutive 
Committee of Bal Bhavan 
Society India, New Delhi; 

(e) The annual report and audited 
accounts were taken up for 
translation and priDtin, and 
time taken in it; 

2 

'The annual report of Bal 
Bbavan 'Society India, New 
Delhi, for 1993-94 was 
approved by Bal Bhavan Board 
on 9.12.94. The Audited 
accounts for 1993-94 and 1994-
9S, which have been received 
from DACR recently on 
9.7.1996 and 31.7.1996 
respectively, wiD be placed 
before the Bal Dhavan Board 
for ratification' in its meetin, 
scheduled to be held on 
6.9.1996. 

The Annual Report for 1993-94 
was taken up for translation in 
the third week of September, 
1994. It took about three 
months for translation and 
printing of the annual report. 
The English and Hindi versions 
of the audited accounts for 
1993-94,. duly certified, were 
received from DACR on 
4.6.1996 and 9.7.1996 
respectively. 

(f) the delay statement and review 11.7.1996 
were prepared by the Ministry; 
and 

(g) the aDDuai report and audited 
accounts alon, with review 
statement and delay Statement 
were got authenticated from tbe 
Minister 

• SiDce rMified. 

(i) Annual Report-12.7.1996 
and Audited Accounts. 

(ii) Review Statement-16.7.96 
and delay statement. 



II. 

III. 

IV. 

4 

1 

The latest pomion rqardiJII 
finalisation of the UUluai report 
and audited accounts for the 
subsequent year 1994-95. When 
these are expected to be laid on 
tbe Table of Lok Sabba. 

The remedial meuures taken or 
proposed to be taken botb in 
the Miaistry and the BaJ 
Bhavan Society India, New 
Delhi to ensure timely layinl of 
the Annual Reports and 
Audited Accounts within the 
prescribed period of nine 
months from the dole of the 
acoountina years, in future. 

2 

The UUlual report of Bal 
Bbavan Society India. New 
Delhi. for 1994-95. audited 
KCOUnls . and audit report. 
lOJether with review statement 
and statement of reuons for 
delay. ba~ been authenticated 
by the Minister and copies 
thereof are beiDa sent to the 
Lok Sabba Secretariat for laying 
in the Lolt Sabha in its current 
session. 

A time bound programme has 
been drawn-up to ensure laying 
of the Annual Report, Audited 
Accounts and Audit Report of 
Bal Bhavan Society India. New 
Delhi. in both the Houses of 
Parliament within the 
prescribed period of nine 
months from the date of closing 
of the fmanciaJ year. The 
matter will be pursued 
vigorously. both by the BaJ 
Bbavan Society India. New 
Delhi, and tbe Ministry of 
Human Resource DeveloJ>-
ment. with the audit autborities 
to eliminate delays in tbe audit 
of accounts which bad been the 
main reason for tbe delay. 

The dates on which the Annual 1990-91 
Reports and Audited Accounts 1991-92 
for the years 1990-91. 1991-92 1992-93 
and 1992-93 were laid on the 

23.3.1993 
11.5.1993 
10.5.1994 

Table of Lok Sabba. 

1.S At their littiq be1d on 20 Jauary. 1997 the Committee 
conaiderecl the reasoaa for delay advaac:cd by the MiaiItry of Human 
Resource Development (Department of Education) in laying tbe 
Annual Report and Audited Accounts of the Bal Bba.... Society 
India, New Delhi for the year 1993-94. Tatin, DOte of the iaordinate 
delay in layina the documcots on the Table of the House DOt oaIy 

lPII/LS/~ 



5 

for year 199~94 but also for the yean 1990-91 to 1992-93 and 1994-9S, the 
Committee decided to take oral evidence of the represcfthtives of the 
Ministry of Human Resource Development (Department of Education) for 
elucidation of reasons for inordinate delay. 

1.6 Accordingly the representatives of tbe Ministry of HUalaD Resource 
Development (Department of Education) appeared before tbe Committee 
on 27 March, 1997 to tender oral evidence. 

1.7 When asked to explain the reasons for delay in layin, the documents 
for the yean 1990-91 to 1994-95, tbe representative of the MiaiJtry ItaICd 
that the validity period for auditing the accounts had been fixed for S ,an 
aDd after expiry of tbat period it was required to be revalidated-for further 
periods wbich was DOt done in time. The auditors could not take up audit 
work for want of re-entrustment of audit work till they were I'C-entrusted 
to do so. So tbe delay in auditing the accounts took place aad witll the 
chain reaction of this problem subsequent stages also got delayed. 

1.8 On being asked to state the steps taken by the Department to avoid 
such delays in future, the witness stated that they had drawn up tbe 
following time table for completing various stages involved in finalisation 
of the documents. 

s. No. Task TI"pt Dille 

1. Drafting of Annual Report 31st May 
2. Approval of Annual Report 30th June 
3. Completion of audit by the concerned 31st July 

audit authorities 
4. To obtain copies of the audited accounts 15th August 

and audit report (English and Hindi 
venions) from audit authorities 

5. Printing of copies of English and Hindi 31st August 
versions of _ the Annual Report 

6. Approval of audited accounts and audit 15th September 
report 

7. Despatch of requisite No. of copies of the 30th September 
Annual Report and Audited Accounts 
(English and Hindi versions) to the 
Ministry 

8. Authentication of copies of Annual Report 15th October' 
and audited accounts by the Minister 

9. Despatch of requisite No. of copies to Lok lst November. 
SabhalRajya Sabha Secretariats. 

1.9 The witness also stated that the Joint Secretary, In-charge in the 
Ministry, would ensure adherence of the above mentionea time table for 
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ntifW afterward by the Boud 011 '.'.1"'. n. ........,. an ..,... 1M 
docameats without", wbetber the ___ II .... _ .... T ..... fI 1M 
Houie are com,lete ID aU ........ or DOt. TIle eo..a .... dInd .... ....... 
1a""1 the documeats oa the T.bIe f1l the H .... the ""Ia"b'athe MIIdIIr7 
should ensure the docUmeDts aYe ..... appro_ by the ..,.. fI ... 
Society. 

1.16 The CollUlllttee are ..... ,y to DOle that ID .... to ..... ....,. .. 
IIIture the MIDIItry aDd the SocIety"''' dn.. .p • dale .... I. 
completJoa 01 YariouI ItapI lD"oIYed ID tile ......... tIoa 01 the ...... lI. 
The Committee are also ... ppy to DOte that tile Aaaaal Report .. A ....... 
Accounts f1l Bat Bb.".n SocIety lor the y .... 1tt5-H .............. _ .... 
T.ble f1l the House wltbla the stipulated time prescribed by the c-tttee 
and hope that this tread wCMlld COIItlD. .. lulare ..... 



CHAPTER 0 

DELAY IN LAYING ANNUAL REPORT AND 
AUDITED ACCOUNTS OF 

INDIAN AIRLINES LIMITED 
FOR mE YEAR 1994-95 

The Annual Report and the Audited Accounts of Indian Airlines for the 
year 1994-95 were laid together with Review and Delay Statement on the 
Table of Lot Sabha on 5.12.1996. As per recommendation of the 
Committee on Papers Laid on the Table, contained in para 4.16 of their 
2nd Report (Fifth Lot Sabha), the aforementiened documents should have 
been laid on the Table of Lot Sabha within 9 months of the close of the 
accounting year i.e. by 31 December, 1995. Thus, the period of delay in 
laying the Annual Report and Audited Accounts on the Table of 
Lot Sabha came to about 11 months. 

2.2 In the delay statement laid alongwith Annual Report and Audited 
Accounts, the reasons for delay had been explained as under:-

"The Annual Report and Audited Statement of Accounts of Indian 
Airlines for the year 1994-95 were required to be placed in both 
Houses of Parliament by 31.12.1995." 
The dates on which the accounts were processed are given in 
chronological order, as under:-

.1. Adoption of accounts alongwith the 2.11.1995 
Statutory Auditor's Report by the Board 

2. Holding of Annual General Meeting 24.1.1996 

3. Receipt of Government Audit Report 26.3.1996 

4. Holding of Adjourned Annual Meeting aher 4.6.1996 
receipt of Government Audit Report 

5. Submission to Ministry 10.10.1996 

"Since there was a change in the format of accounts as well as cbange 
in the printers and. agency supervising the work of 1994-95 accounts, 
it is regretted that the Annual Report and Audited Accounts of 
Indian Airlines fot the year 1994-95 could not be laid on the Table of 
Lot Sabha within the stipulated time". 

8 
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~.3. In this connection, the Ministry of Civil Aviation which were 
requested to fumish information on certain more points have furnished the 
same on 6.2.1997 as undcr:-

Poinls 

1 

1. The dates when: 

<a> the action for appointment of 
auditors for auditing the 
accounts of Indian Airlines for 
year 1994-95 was initiated by 
Indian Airlines; 

(b) the accounts of Indian Airlines 
were compiled and were ready 
for being handed over to 
auditors; 

(c) the accounts were actually 
handed over to the auditors; 

(d) the auditing of accounts 
commenced by the auditors and 
time taken in it; 

(e) the Annual Report was 
fina1iscd; 

(f) the AnDual Report and audited 
accounts were got approved 
from the A.G.M.lGeneral 
BodylExecutivelFinance Com· 
mittee of the Indian Airlines; 

(g) the Annual Report and audited 
accounts were taken up for 
translation and printina and the 
time taken in it; 

Replies 

2 

Indian Airlines was intimated 
about the appointment of 
statutorylbraneh auditors on 
26th May. 1995. 

The work relating to 
compilation of accounts and 
auditing by the statutory 
auditors is undertaken 
simultaneously. The accounts 
a10ngwith the statutory auditors 
report were placed in the Board 
Meeting on 2.11.1995. Audited 
accounts were then forwarded 
to Government Audit and the 
Government Audit report on 
the same was received on 26th 
March, 1996. 

the adjourned annual general 
meeting was held on 4 June. 
1996 to adopt the annual 
accounts alongwith the 
Government audit report. 

The accounts were sent for 
printing on 5.6.1996 and the 
English copies were received 
and forwarded to Ministry on 
10.10.1996 and Hindi copies 
were received and forwarded to 
the Ministry on 21.11.1996. 
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1 

(h) the Delay Statement and 
Review were prepared by the 
Ministry; 

(i) the Annual Report and audited 
accounts alongwith Review and 
Delay Statement were got 
authenticated from the 
Minister; 

II. 

the Annual Reports and audited 
accounts of Indian Airlines for 
the last three years i.e. 1991-92, 
1992-93 and 1993-94 were laid 
in the Parliament; 

The latest position regarding 
finalisation of the Annual 
Report and Audited accounts 
for the subsequent year 1995-
96. When these are expected to 
be laid on the Table of Lolt 
Sabha. 

• Laid 011 20.11.1997 

2 

The Delay Statement and 
Review Statements were 
prepared on 20.11.1996 and the 
same were got autbenticated by 
the Minister on 29.11.1996. 

The dates on which the 
accounts were laid on Lolt 
SabhwRajya Sabha are 81 

follows: 
Year Lolt Sabha Rajya Sabha 

1991-92 10.05.1993 11.05.1993 

1992-93 04.03.1994 23.12.1993 

1993-94 25.08.1995 26.08.1995 
(11 months) 

1993-94 25.07.1996 30.07.1996 
(1 month) 

1994-95 05.12.1996 10.12.1996 

The lCCOunts for the year 1995-
96° were approved by tbe 
Board in its 23rd meeting held 
on 25.9.1996 and were 
forwarded to Govt. Audit on 
26.9.1996. The Govt. audit 
report on the same is awaited. 
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III. The remedial measures taken or 
proposed to be taken both in 
the Ministry and the Indian 
Airlines to ensure timely laying 
of the Annual Report and 
audited accounts within the 
prescribed period of nine 
months from the close of the 
accounting year, in future. 

2 

Indian Airlines has not so far 
received the intimation from the 
Company Law Board about the 
appointment of Aliditors for the 
year 1996-97. On receipt of 
sueh intimation, the Auditors 
shall be requested to 
immediately commence the 
audit so that it is completed as 
per a time bound programme. 
Further, the Govt. Auditors 
have been impressed upon to 
finalise their audit as per thc 
time bound schedule also. 
Indian Airlines has also stressed 
for timc1y completion of 1990-
97 audit. As regards printing of 
Annual Report, the issue has 
also been taken up by Indian 
Airlines with their Public 
Relation Department for timc1y 
printing and to ensure that the 
work is awarded do experienced 
printers/supervising agency 
which can deliver the same in a 
time bound programme. 
Efforts arc. therefore. being 
made to ensure that the Annual 
Report and Audited Accounts 
are laid on the Table of the 
House within the stipulated 
time frame. 

2.4. The Committee considered the matter at their sJllmg hc1d on 
13 June, 1997 and noted that the Annual Report and Audited Accounts of 
the Indian Airlines Limited for the year 1994-95 were laid on the Table of 
the House on 5.12.1996, i.e., after a delay of 11 months. The documents 
for the years 1991-92 and 1992-93 were also laid on the Table of the House 
with dc1ay of about 41/ 2 months and 2 months i.e. on 10.5.11)1.)3 and 
4.3.1994 respectively. The Audited Accounts for the year 1993-94 were laid 
in two parts i.e., on 25.8.1995 (for 11 months) after a delay of about 8 
months and subsequently on 25.7.1996 (for 1 month) after a delay of about 
19 months. 

2.S. Taking note of the recurrence of the inordinate delays in laying the 
documents of the Indian Airlines Limited, the Committee dceided to call 

. ) 

3991/~/~3-A 
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the representa,ives of the Ministry of Civil Aviation to explain the delay. 
Accordingly. the representatives of the Ministry of Civil Aviation appeared 
before the Committee on 26.9.1997 to tender evidence. 

2.6. When asked to explain the reasons for delay in laying the Annual 
Reports and Audited Accounts of the Indian Airlines for the years 1991-92 
to 1994-95 and the steps taken to rectify the delay in future. the Secretary 
of the Ministry, while agreeing to the fact stated that since he had joined 
the Ministry a few months back, he would find out the reasons for delay. 
However, he assured the C.ommittee that necessary remedial steps would 
be taken to obviate delay in future. 

2.7. On being asked about the steps taken to avoid delay at the printing 
stage, the witness stated that they were trying to appoint one printer for 
3 years, so that the time for calling the tenders, might be saved in future. 

2.8. The Committee nole that the major fadors wbieb coatrIb.aed 
towards delay in laying the Annual Report and Audited Accoaats for the 
year 1994-95 are, late appointment of Auditors, long time taken by the 
Auditors for auditing the accounts and undue time taken in tnuaslation 
and printing of the documents. 

2.9. The Committee also see that the Indian Airlines was intimated about 
the appointment of Statutory Auditors as late as on 26 May, 1995, i.e., 
after about 2 months of the dose of the accouotilll year. The Committee 
suggest that the adiem for the appointment of Audlton ~uld be laken weD 
befon' dose of the accounting year to obviate inordinate delay in subsequent 
stages of nnalisatlon of the documents. 

2.10. The Committee do not see any reason for taking 2~ mouths by the 
Indian Airlines in convening the General Body meeting on 4.6.96 after 
receipt of the audit report from auditors on 26.3.96. After approval ~ these 
documents, the Indian Airlines took 5·z months in translation and prlotinc 
thereof which is not justiraable on any account. 

2.11. The Committee Telret to observe that there is DO coordiatioa 
between Indian Airlines and the Ministry or Civn Aviation ad both are 
equally responsible for the delay. 

2.12. The Committee, therefore, ftClOIBDMBd tIIat the Iadiaa AIrtiaes 
should timely approacb the Comptroller It Allditer Geaenl for 
appointment of Auditors .Dd once the Auditors 8ft ..... tett ...ct the 
accounts 8ft handed over to them the Audit AII&borities m..Id he 
vigorously impre!JSed upon for expeditious auditiDg or tbe ac:couDti. 

2.13. The Committee hope that Indian Airlines would make .. I_t.urts 
to convene the General Body meeting after receiving the •• dited accounts 
without loss of time. The Committee desire that ....... AirliDes would take 
~uate st~ps in rigbt earnest and make some proper and per1IIaneat 
arrangements for translation ad printing or AIm ... Report aad AIIdiIH 
Accounts to eliminate the recurrence of such delay. 
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2.14. The Committee also recommend that the Indian Airlines in 
coordination with the Ministry of Civil Aviation should prepare a time 
schedule for completion of various stales Involved in fioalisation of the 
Annual Report and Audited Ac:counts. The time schedule so drawn up 
should be monitored by some Rnior olTlCen both in the Ministry as weD as 
In tIae Indian Airlines to obviate delay in future. 



CHAPTER m 

DELAY IN LAYING AUDITED ACCOUNTS OF NATIONAL 
COUNCIL OF EDUCATIONAL RESEARCH AND TRAINING. NEW 

DELHI FOR TIlE YEAR 1993-94 

The Audited Accounts of the National Council of Educational Research 
and Training (NCERT) , New Delhi for the year 1993-94 were laid 
alongwith Delay Statement on the Table of the House on 26 August. 1996. 
As per recommendation of the Committee on Papers Laid on the Table 
contained in para 3.5 of their First Report (Fifth Lok Sabha). the 
aforementioned documents should have been laid by December :H. 1994 
i.t. within 9 months of the close of the accounting year. Thus. the delay in 
laying the Audited Accounts came to about 20 months. 

3.2 The Annual Report for the year 1993-94 of NCERT was laid on the 
Table of Lok Sabha on December 20. 1994. 

3.3. In the statement, laid alongwith the Audited Accounts. the reasons 
for delay had been explained as under:-

"According to the Rules of the NCERT. the accounts of the Council 
as certified by the Comptroller and Auditor General or any other 
person appointed by him in this behalf together with the Audit 
Report thereon shan be forwarded annually to the Government of 
India and the Government shall cause the samc to be laid beforc thc 
House of Parliament within nine months of the close of the 
accounting year of the Council. 

The Ministry has DOW received the Audit Report of NCERT for 
the year 1993-94 (English and Hindi version) after the Finance 
Committee on NCERT approved the report in its meeting held on 
5.2.1996. The Audit Report of NCERT (English and Hindi version) 
is. therefore, now being laid on the Table of Lok Sabha." 

14 
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3.4. The Ministry of Human Resource Development (Department of 
Education) had also laid a statement indicating various stages of 
finalisation-tompilation of Annual Accounts of NCERT as under;-

1. Dale of submission of accounts to 29.06.1994 
DGACR 

2. DuratioR of A\ldit 2.2.95-15.5.95 

3. Date of receipt of Draft Audit 23.8.1995 
Report 

4. Forwarding of the comments of the 24.11.1995 
Council on the Draft Audit Report 

5. 

6. 

to DGACR. 

Receipt of Audit Report 
(English version) 

Receipt of Audit Report 
(Hindi version) 

23.1.1996 

2.7.1996 

7. Forwarding of Annual Accounts for 18.12.1995 
printing (English and Hindi version) 

8. Forwarding of Audit Report for 23.1.1996 
printing (English version) 

9. Forwarding of Audit Report for 20.6.1996 
printing (Hindi version) (As certified version 

not received, 
translated version 
sent for printing) 

10. Receipt of Printed Audit Report 5.2.1996 
(English version) 

11. Date on which the Finance 5.2.1996 
Committee of NCERT approved the 
report. 

12. Receipt of Printed Audit Report 16.2.19% 
(English version) from NCERT. 

13. Receipt of Printed Audit Report 9.7.1996 
(Hindi version) from NCERT 
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3.5. The Ministry of Human ReIoun:c Developmeat (Deptt. of 
Education) who were requested to furaisb information OD c:ertaiD aore 
points in this reprd, Ud fumilbed the same OD 8.11.1996 as under:-

Points Replies 

1 2 

"I. The dates when: 
(a) the action for appointment of 04.11.1993 

auditon for aud.itia& the accounts of 
NCERT for the year 1993-94 was 
initiated; 

(b) the accounts of NCERT were 29.06.1994 
compiled and were ready fl'r being 
handed over to auditon; 

(c) the delay statement was prepared by 18.07.1996 
the Ministry; 

(d) the audited accounts and delay 19.07.1996 
statement were got authenticated 
from the Minister; and 

(e) the Annual Reports and audited Annual R~ 
ac:countsof NCERT for the last 1990-91--sent to LS 
three years i.e. 1990-91. 1991-92 and on 3.7.92 
1992-93 were laid in the Parliament. 1991-92-14.5.93 

II. The latest po&ition regarding 
finalisation of the Annual Reports 
and Audited Accounts for the 
subsequent years 1994-95 and 1995-
96. When these are expected to be 
laid on the Table of Lot Sabba. 

• lAid CIa the Table CIa 22.12.1995. 

1992-9~nt to LS 
on 18.4.94 

Audited Accounts 
1990-91-7.12.93 
1991-92--sent to LS 

on 4.5.94 
1992-9~nt to LS 

on 31.5.95 
Annual Report 
Annual Report for 
the year 1994-95 was 
sent to LS and RS 
Sectt. on 20.12.95 for 
laying in both tbe 
Houses of 
Parliament .• 

Annual Report for 1995-96 
is yet to be tabled in the 
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• Laid CIa dae ,.... CI8 2O.U.I996 . 
•• Laid CJe dae TBie CJe 9.11.1996. 
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2 

Parliament. This was 
deferred as it was advised 
that both annual report and 
annual accounts are to be 
plac:ed in Parliament 
together .• 
Alldhed Accouatl 

The English and Hindi 
versions of Audited accounts 
for 1994-95 are ready. 
However, before placing 
them before the Parliament, 
it is necessary to obtain the 
approval of the Finance 
Committee of the Council, 
which is scheduled to meet 
shortly. How-
ever, the LS and RS Sectts. 
were requested with the 
approval of the Minister of 
State for Education in the 
Human Resource 
Development on 20.9.96 to 
grant extenstion of time for 
laying the audited accounts 
of NCERT for 1994-95 till 
31.12.96"· 

As regards Annual Accounts 
for 1995-96, action has 
already been initiated by 
NCERT to streamline 
compilation and submission 
of final accounts for 
certification as per schedule. 
The constituent units have 
been instructed by them to 
sent their accounts for 
compilation well in time.·· 
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1 2 

lll. The remedial measures taken or 
propoled to be taken both in 
the Ministry and the NCERT to 
ensure timely laying of the 
annual report and audited 
lICCOunts within the prescribed 
period of nine months from the 
close of the accounting year, in 
future'? 

Annual Accounts for the year 
1995-96 has been finalised and 
five copies in English have been 
forwarded to DGACR on 
27.6.96. They have been 
requested to conduct the audit 
sometime in the last week of 
October, 1996 or 1st week of 
November, 1996. 

3.6 The Committee on Papers Laid on the Table (1978-79) had 
examined the: delay in laying before Parliament the Audit Reports and the 
Annual Reports of NCERT and made their recommendations in their 14th 
Report (6th Lok Sabha), presented to Lok Sabha on 17 April, 1979. The 
Committee had recommended, inter-alitl, as under:-

" ... The Committee need hardly stress that in case the Audit Report 
is not forthcoming within a reasonable time, the Ministry or the 
organisation concerned should immediately take up the matter with 
the Audit authorities, so that there is no avoidable delay." 

The Ministry in their action taken replies dated 24.5.1979 to the above 
recommendation of the Committee stated. "This is now being done." 

The Committee had also recommended in the above said Report as 
under:-

"The Committee are of the opinion that as far as possible necessary 
clarifications sought by the Audit might be given at a meeting of the 
accounts officers of the Council and the Officers conducting the audit 
instead of entering into long and protracted correspondence. This 
would go a long way in reducing delay in finalisation of the audit 
report." 

The Ministry in their action taken replies dated 24.5.1979 to the above 
recommendation stated, "This practice is DOW being followed." 

3.7 At their sitting held on 20 January, 1997, the Committee on Papers 
Laid considered the reasons furnished by the Ministry of Human Resource 
Development regarding delay in laying Audited Accounts of National 
Council of Educational Research and Training, New Delhi for the year 
1993-94. The reasons furnished by the Ministry were not convincing. the 
Committee decided to caD the representatives of the Ministry of Human 
Resource Development (Department of Education) for further elucidation 
of the reasons for delay. 

3.8 Accordingly, the representatives of the Ministry of Human Resource 
Development (Department of Education) appeared before the Committee 
OD 27.3.1997 to tender their oral evidence. 

3.9 When asked why the Annual Reports & Audited Accounts of 
NCERT for the years 1~91 to 1994-95 were laid separately on the Table 
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of the House, the representative of the Department replied that the 
Annual Reports were ready but the auditing could nol be taken up 
because the period of validity for auditing was over and it took some time 
for re-entrustment of the audit work to the auditors. So, the subsequent 
things a.lso got delayed due to its chain effects .. 

3.10 On being asked about the appointment of auditors in time, the 
Secretary stated that they had decided to approach the Finance Ministry 
well in advance before the expiry of the period of validity for re-entrustinl 
of the audit work. Simultaneously, they would also request C&:AG to 
mention in advance for revalidation when the validity period is lettinl 
over. 

3.11 On being asked why a statement explaining thc reasons for Dot 
laying the documents on the Table of the House within the stipulated 
period, was not laid within 30 days of expiry of the prescribed period or as 
soon as the House met, as recommended by the Committee, the witness 
replied that it was a lapse on their part. He also stated that efforts would 
be made to see that sueh things would not recur in futurc. 

3.12 The Committee are unhappy to note that dl'Spite the dear-cut 
I'ftOIDlDendation or the Committee contained in Para l.S or their Flnt 
Report (Finh Lok Sabha) that the Annual Report and the Audited Accounts 
and the Audit Report thereon ror a particular year should he laid together 
on the Table or the House within 9 months or the dose of Ihe accounUnl 
yean, the Annual Reports and Audited Accounts of the NCERT for the 
yean 1990-91 to 1994-95 were laid separately. The idea hehind Illyini these 
two documents together on the Tahle of the House is 10 keep Memben of 
Parliament rully aware of the performance and achievements or the 
arpaisation. If botb these documents are not presented to the 1I0UR 

--.taneously and within prescribed period or 9 months rrom the dose of 
.... CCOUlltlnl year, the purpose behind layina these documents is defeated. 

113 The Committee are displeased to note that about 17 months were 
...... at the st. of auditing of accounts ror the year 1993-94. The 
eo.mittee 11ft not convinced with the reasoas adY8llftCl by' the Ministry 
.... NCERT did not anticipate ror revalidalloa or auditing berore the expiry 
fI6 the validity period. The Committee feel that luMI the NCERT vigilant 
__ t the expiry or the validity period much of the delay could have been 
....,. avoided, the Committee stress thai Ihis type or casual approach shown 
.., the NCERT should be avoided in ruture. 

114 The Committee recommend that to aYOId such recurrence of delays 
.. layiac the Annual Reports and Audited ACClMlnts due to re-validatlon or 
... aaditon, some senior oft'icen in the NCEM as well as in the Ministry 
....... be entrusted with the responsibility 01 IIIOnitoring each and every 
.... iavolved, rrom tbe stage or appoi.-enl of auditon or their 
~atlOD upto the layinl of the Annual R~s and Audited Accounts. Ir 
fer any reasoa the report, audited accounts a_ andit report cannot be laid 

-w./LS/F-+A 
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within the stipulated period of DIne months the MIDlltry Iboald IaJ wItbIa 
30 da,. of the aplry of the prescribed period or .. IOOD .. the Houe 
meets, wblcbenr II later, • statemeot explalaJn& the reuoos why the report 
aud accouDls could DOl be laid wltbiD the llipulated period. 

3.15 The Committee are however hapP1 to Dote that the AllDuai Report 
aDd Audited Accoaall for the 1ear 1995-96 wen laid simaltaaeolllly aad 
that too wllhlD the 1IIpa1ated period of DiDe months i.c. OD 20.12.1996. 11ae 
CommIttee hope that IblI tread wDl be lUStaiDed iD fallire. 



CHAPTER IV 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF ENGINEERING EXPORT PROMOTION COUNCIL, 

CALCUTTA, FOR THE YEAR 1994-95 

The Annual Report and Audited Accounts of Engineering Export 
Promotion Council (EEPC). Calcutta for the year 1994-95 were laid 
aIongwith Review and Delay Statement on the Table of the HoUle on 
13.12.1996. As per recommendation of the Committee on Papen Laid on 
the Table contained in para 4.16 of their Second Report (Fifth Lot 
Sabha). the aforementioned documents should have been laid by 
December 31. 1995 i.e. within 9 months of the close of the accounting 
year. Thus. the delay in laying the documents came to about 111/2 montha. 

4.2 In the statement. laid alongwith the Annual Report and Audited 
Accounts. the reasons for delay had been explained as under:-

"Chronological sequence of the progress oi finalisationlsubmisaion of 
Hindi and English versions of the Annual Report of EEPC for 1994-95: 

The Accounts of EEPC were given for Auditing in 
Date of the Working Committee meeting at which the 
final Accounts were approved. 
Date of signing tbe final Accounts by the Auditors. 
Date of the Annual General Meeting at which EEPC's 
Annual Report was approved. 
Date of submission of Annual Report (English 
venion) to the Ministry of Commerce 
Date of banding over of the Annual Report to a 
Professional for Hindi translation. 
Date of receipt of final Hindi venion after translation, 
typing. proof-reading, correction and finalisation. 
Date of receipt of the Report with printed cover and 
binding. 
Date of submission of the Annual Report (Hindi 
version) to the Ministry of Commerce. 
Date of submission of the Delay Statement. 
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August. 1995 

25.09.1995 
25.09.1995 

28.12.1995 

29.02.1996 
lit week of 
March 1996 

07.05.1996 

15.05.1996 

17.05.1996 
10.10.1996 
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4.3 The Ministry of Commerce who were requested to furnish 
information on certain more points in this regard, had furnished the same 
on 5.3.1997 as under:-

Points Replia 

1 2 

I. The dates when: 
<a> the action for appointment of Appointment of Auditors 

auditors for auditing the accounts of takes place in Annual 
Engineering Export Promotion General Meeting (AGM) 
Council, Calcutta for the year and Auditors for auditing 
1994-95 was initiated; 1994-95 accounts, were 

appointed in the AGM 
held on 28th September, 
1994. 

(b) the accounts of Engineering Export August. 1995. 
Promgtion Council. Calcutta were 
compiled and were ready for being 
handed over to auditors; 

(c) the accounts were actually handed August. 1995. 
over to the auditors; 

(d) th" auditing of accounts commenced Auditors commenced tbe 
by the auditors and the time taken work in terms of routine 
in it; checks when it was given 

to them in Aupst, 1995 
and finally siped the 
same on 25 September, 
1995. 

(e) the Annual Report was finalised; 28.12.1995 
(0 the Annual Report and audited 28.12.1995 

accounts were got approved from 
the AGMIGeneral Body/ 
ExecutivelFinanee Committee of 
the Engineering Expon Prom~ 
Council. Calcutta; 

(g) the Delay Statement and Review 22.10.1996 
were prepared by the Ministry; 

(h) the Annual Report and audited 14.11.1996 
accounts alongwitb Review aDd 
Delay Statement were p 
authenticated from the Minister; 
and 
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1 2 
(i) the Annual Report and audited 1991-92-Forwarded to 

accounts of Engineering Export Lolt Sabha Secretariat on 
Promotion CouDCil. Calcutta for the 23.02.1993 
last three years i.e. 1991-92. 1992-93 1992-93-Forwarded to 
and 1993-94 and were laid in Lolt Sabha Sc.cretariat on 
Parliament. 07.12.1993 

1993-~Forwarded to 
Lolt Sabha Secretariat on 
07.12.1994 

n. The latest position regarding finalisation The Annual Report for 
of the Annual Report(s) and audited the year 1995-96 was 
accounts for the subsequent year(s) 1995- forwarded to Lolt Sabha 
96. When these are expected to be laid Secretariat by this 
on the Table of Lolt Sabha? Minisuy on 18.12.1996. 

However. the same was 
returned stating that the 
time to lay the papers 
was insufficient kceping 
in view that the Session 
ended on 20.12.1996. 
The report has now been 
forwarded to Lok Sabha 
Secretariat on 25.2 1997 
for being laid on the 
Table of the Lok Sabha. 

III. The remedial measures taken or The Ministry has alrcndy 
proposed to be taken both in the advised the Council to 
Ministry and the Engineering Export adhere to the rule and 
Promotion Council. Calcutta to ensure ensure that the 
timely laying of the Annual Report and documents are sent well 
audited accounts within the prescribed in time, so that they 
period of nine months from the close of could be laid on the 
the acmunting year, in future. Table of the House in 

time. 

4.4. The Committee co .. idered the mattcr at their sitting held on 14 
July. 1997. 

4.5 The Committee note that the Aaaual Report and Audited Accounts or 
the EnciDftrIaI Export Pnaotion CoaadI, Calcutta for tbe year 1994-95 
were laid after "'y vi .... , 111/2 montiu i.e. on 13.11.96 and the 
lIoall.a" for tile euUer Jar 1"1·91 Weft laid on the T.ble aner a delay 
vl8boat 1 .. till i.e. _ 16.1.93. Hownrr, these docaments for the year 
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1991-93 ad 1993-94 were .... wlthIa tile pracrfbed time limit i.c. ou 
11.12.93 • 16.11." nlpllCdftly. Further. the documents lor the 58""_' yar 1995-96 wblda wen nq.tred to be laid by 31.12.1996, have 
beeD ......... delay of __ 2 DIOIdhI i.c. ou 11.2.1997. 

4.6 The Coaua.lUee .... rr- tile delay ltatemeat laid OD the Table of the 
HOUR and tile lDIorma.... lIIt.eqaeatly fIuuIsbed by the Ministry of 
Commerce that aboat 5 ...... Weft takeD ID compOation 01 the accounts 
by the Coudl .. apIDIt tile pracrlbed period of 3 months recommended 
by the C ...... ttee. ThII IhowI tile ........ ' ...... approach of the CouacU. 
1'hII .pproacb Iboald be .YaWed. 

4.7 The Coaualttee an .... "y to DOte that the ADauaJ Report whkh 
... required to be II ...... wIIIaID 6 IDCIIlths of the dOH 01 the accountlnl 
year, was II_D ... ID , ..tbt. The C ...... ttee leel that dace DO outside 
apncy ... lD.oIved III II-.... tloa of the ADDuai Report, the CouacU 
should not haw takea aD ....... y loa& period 01 , mouths to ftDaUse It. The 
Committee leel that the Coudl did not ,.y due attention and importance 
to the ftnalllatloa of tile ADDuI Report. The Committee hope that the 
CouacO will be IDOR cueIul ID prompt ftaaUsation of the Annual Report in 
future. 

4.8 The Committee rep-et to note that after approval 01 the Annual 
Report, the CoaacD did not take prompt ac:tJoa for Its translation and took 
moft than 1 moaths lor seadiac the documents for translation. Further, 
2% months Weft aUowed to IapIe In translation and printiq 01 the Annual 
Report. Had· the Couadl taken prompt ac:tioa for translation and printing 
immediately after the approYaI fIl the ADDUI Report! Audited Accounts and 
watched the propess ..... ID this rqard with a view to minimising the 
delay, much of the delay ID laylD& the documents on the Table of the House 
could have heen curtailed. 

4.9 The Committee also note that the Annual Report and Audited 
Accounts of the Coundllor the year 1994-95 were received In the Ministry 
on 17.5.1996. but tbae were laid oa the Table 01 the House on 13.12.1996 
i.c. aner about 7 IDOIItbi of their receipt ID the Ministry. The Committee 
feel that the Miaistry did DOt take the matter seriously and allowed to linger 
It Indeftn.ately. The CCIIIUDlttee observe that this type of approach Is 
rqreuable aad needs to be avoided In fatare and the documents should he 
placed belen ParllameDt as lOOn as they are received In the Ministry. 

4.10 To avoid such delays In future, the Committee stress the need for 
laying a time lCbedule lor each and every state rlpt from compilation of 
accounts to the Iayiq 01 the documents ou the Table 01 the House. There 
should be proper coordlaatloa aad Interactloa between the Ministry and the 
Council and SOllIe * •••• sIbIe oftIcer must be entrusted with the 
respoosibUity to ensue that tile time schedule is beInc adhered to at each 
and every state aad the A.aul Reports and Audited Accoaats are laid on 
the Table of the Hoase w1tll1D alae IDOIIlIas 01 the dose 01 the accounting 
years of the CouDCII. 



CHAPTER V 
DELA Y IN LAYING ANNUAL REPORT AND AUDITED· 
ACCOUNTS OF TIlE HINDUST AN VEGETABLE OILS 
CORPORATION LIMITED, NEW DELHI FOR TIlE YEAR 1994-95 

The Hindustan Vegetable Oils CorporatioD Limited (HVOC) was set 
up by taking over the management of twoUndertakiDp Damely, the 
Ganesh Flour Mills Company Limited and Amritsar Oil WorD Limited, 
under the Industries Development and Relulation Act in the years 1972 
and 1974 respectively. Subsequently, these undertakings were nationalised 
with the main objective of providing wholesome vanaspati and refined 
edible nils to consumers at reasonable prices. As a consequence of 
nationalisation the HVOC was incorporated under the Companies Act, 
1956 on 31.3.1981 as a Public Limited Company fully owned by the 
Government of India. 

5.2 The Annual Report and Audited Accounts of the Hindustan 
Vegetable Oils Corporation Limited, New Delhi for the year 1994-95 
were laid together with Review and Delay Statement on the Table of Lok 
Sabha on 18 March, 1997. As per recommendation of the Committee on 
Papers Laid on the Table contained in para 4.16 of their Second Report 
(Fifth Lok Sabha), the said documents were to be laid within nine 
months of the close of the accounting year i.e. by 31 December, 1995. 
Thus, the delay in laying Annual Report and Audited Accounts came to 
about 15 months. 

5.3 The statement as laid alongwith the Annual Report and Audited 
Accounts for the year 1994-95 explained the reasons for delay as under:-

Although audit of the units of the Corporation was taken up in 
time, the audit of accounts could not be completed by the statutory 
auditors and the comments of the CAG also could not be obtained 
before 30.9.95-the time limit for adoption of the 
Shareholders-despite the best efforts and precautions taken by 
HVOC. This was brought to the notice of the Board of Directors at 
the meeting on 28.9.95. The Board, therefore, decided to seek 
extention of the time for holding the AGM for three months, 3S per 
Section 161(1) of the Companies Act, 1956. This request was 
granted by the Company Law Board vide its letter No. H-051/94 
(Part) dated 9.11.1995. The audit report for the year 1994-95 was 
received from the auditors on 29.11.95, which was forwarded to the 
MAB for the comments of CAG if any. As the CAG's comment: 
were not received till 29.12.1995, the AGM was held on this date 
and was adjourned. 
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After the CAG COIIUIICIlts dated 8.3.1996 were received, the 
adjoUl1leCi AGM wu beId on 27.3.1996, wbidl passed the lCCOunts of 
the Corporation for tile year 1994-95. 
By then, the Direc:tor (Fmaoce) of the Corporation had 
luperannuated . 
Funher, the Corporation does not have any regular Company 
Secretary lince 1992. Several senior officers had also left the 
Company by taking voluntary retirement. Due to this, the printing of 
the Annual Repon could not be completed. 
Hence, Annual Repon alongwith the audited accounts of the HVOC 
for the year 1994-95 and review of performance of HVOC for the 
year 1994-95 are beiDa laid in the BudJCt Seaion 1997 of the 
Parliament. 

5.4 The Ministry of Civil Supplies, Consumer Affairs aod Public 
Distribution, who were uked to furnish clarifications on cenain points in 
this connection, had flll"nilhed the same on 6.5.1997 as under:-

Replies 

1 2 

I. The dates when: 
(a> The Hindustan Vegetable 26th December. 19941 

Oils Corporation Limited, 20th February, 1995. 
New Delhi approached the 
audit authority for the 
appointment of auditors 
for auditing their accounts 
for the year 1994-95 and 
whcn were they 
appointed. 

(b) The lCCOunts of Hindustan July, 19951August. 1995. 
Vegetable Oils 
Corporation Limited, were 
compiled and were ready 
for being handed over to 
auditors. 

(e) The accounts were actually August. 1995 
banded ovcr to auditors. 

(d) The auditing of accounts 3 months (from August. 1995 
commenced by the to 29.11.1995) 
auditors and the time 
taken in it. 
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(e) the Annual Repon was 27 March. 1996. 
finalised. 

(f) The Annual Repon and April to June. 1996. 
audited accounts· were 
taken up for translation 
and printing and the time 
taken in it. 

(g) The finalised Annual The HVOC's letter dated 
Report and audited 10th September, 1996 wu 
accounts both in Hindi received in the Ministry on 
and English versions were 16tb September, -1996 which 
sent to the Ministry for did not contain the reasons for 
being laid in Parliament. delay in submission of the 

accounts. The same was asked 
for on 25th September, 1996 
and information received in 
the Ministry on 10th October, 
1996. 

(h) The delay statement and 15th December, 1996. 
review were prepared by 
the Ministry. 

(i) The Annual Repon and 19th December, 1996. But due 
audited accounts alongwith to paucity of time, these 
Review and dctay papers could not be laid 
statement were got during Winter Session, 1996 
authenticated from the which concluded on 
Minister; aad 20th December, 1996. Tbe 

same were again JOt 
autbeDtieated on 28th 
February. 1997 and were 
fiaaIly forwarded to Lok 
Sabba Secretariat (Table 
Office) on 10th March, 1997. 

(j) The Annual Repon and 1991-92-16.12.92 
audited accounts of 1992-9~20.12.93 
Hindustan Vegetable Oils 1993-94-25.04.95 
Corporation Limited, for 
the. last three years i.e. 
1991-92, 1992-93 and 
1993-94 were laid in 
Parliament. 

3998/LS/F-5-
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1 2 

II. The latest position regarding The Annual Report and 
finalisation of tbe Annual Audited Accounts for the year 
Report and audited accounts 1995-% were laid on the Table 
for the subsetJuent year(s) of the Lok Sabha on 
1995-96 and 1996-97 when 20th December, 1996. HVOC 
these are expected to be laid has framed the following time 
on the Table of the Lolt table to finalise Annual 
Sabha. R'Cport and Audited Accounts 

for the financial year 
1996-97:- The finalisation of 
accounts for the year 1996-97 
is expected to be cOmpleted by 
30th May, 1997. Regarding 
appointment of Auditors, the 
HVDC is persuing the matter 
with the Department of 
Company Affairs and by 30th 
May, 1997 the handing over of 
accounts to the Auditors 
would be completed. It is 
expected that the audit would 
be completed by the Auditors 
by 30th June, 1997. Efforts 
would be made to finalise the 
Annual Report by the end of 
July, 1997 and completion of 
translation and printing of 
Annual Report would be done 
by 31st August, 1997. HVDC 
further hopes that Annual 
Report and Audited Accounts 
for the year 1996-97 would be 
forwarded to Ministry by the 
middle of September, 1997. 

It would be the endeavour of 
HVDC to ensure that dates 
given arc strictly adhered to 
and accounts arc finalised in 
such a manner and adopted by 
the AGM of the Company, so 
that these arc placed before 
the Parliament by the 
stipulated date of nine months 
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1 2 
after the close of the financla) 
year. 

III. The remedial measures taken Ministry will monitor the 
or proposed to be taken both action taken by the HVOC on 
in the Ministry and the monthly basis to ensure that 
Hindustan Vegetable Oils delays are reduced and the 
Corporation Limited. New Annual Report and Audited 
Delhi to ensure timely laying Accounts arc finalised well in 
of the Annual Report and time. 
audited accounts within the 
prescribed period of nine 
months from the closc of the 
accounting year. in future. 

5.5 The matter was considered by the Committee on Papers Laid on 
the Table at their sitting held on 9 September. 1997. 

5.6 The Committee regret to note that the Annual Reports and Audited 
Accounts of the Hlndustan Vegetahle Oils Corporation l.lmlted, New Deihl 
for the year 1994-95 which were required to be laid on the Table of the 
House by 31 December, 1995, were actually laid on 18th March, 1997, i.e. 
aRer a delay of about 15 months. These documents for the preceding year 
1993-94 were laid after a delay of about 4 months. Thus the delay In Illying 
the documents on the Table of the House had the Increasing trend. 
However, these documents for the earlier yeurs i.e. 1991-91 and 1991-93 
'ftre laid within the stipulated time of nine months from the clow of the 
accounting years. 

5.7 The Committee find from the information furnisbed by the Ministry 
of Civil Supplies, Consumer Affllirs and Puhlic Distribution that the 
Corporation took about 4 to 5 months in compilation of accounts and 
about 3 months for translation an~ printing of the documents. The 
Committee recommend that the Annual Accounts should he complied and 
made available to auditors for audiling wilhin 3 months of the close of the 
accountilll year as already recommended vid~ paras 1.16 & 3.5 of their 
lst Report (5th Lok Sabha) and these should be handed over to the 
statutory auditors for auditing wilhout any loss of time.' For timely 
completion of audit work sincere efTorts should he made by the 
Corporation by pursuing the matter vigorously with the auditors/Audit 
Authorities. 

5.8 The Committee are unhappy to find that the Ministry did not pay 
adequate attention to the Annual Reports and Audited Accounts received by 
them from the Corporation and took ahout 5 months in laying the same on 
the Table of the House. The Commlul'e floel that the work in the Ministry in 
this regard needs to be streamlined 50 as to ensure that due attention is paid 
at appropriate leveis to adhere to tIK- time limit!i prescribed by the 
Committee for laying these documents on the Tahle of the 1I0use. The 
Committee hope that tbe Ministry of Civil Supplies, Consumer Affairs and 
Puhlie Distribution would makt' all out t'ffort!; to see that delay5 are 
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eliminated totally and the documents are laid on tile Table vi the HOUle 
within nine months or the dose or the aceountine year i.e. by 
31 December every year. For this purpose, the Committee recommend that 
the Ministry In coordination wltb tbe Corporation should prepare a time 
scbedule for completion or work at eacb staaa i.e. compOatlon or accoaats, 
haulne over of accounts to the Auditon, audUlne of accounts by Aucllton, 
placlne them before Annual General Meetlnc, TranslatlooPriDlinI vi 
Annual Reports and Audited Accounts and Imdln~ them to the Ministry for 
laylne on the Table of the House. The Committee also recommend that 
$Ollie omcen, at sumclently bieber level, In the Corporation u well u In 
the Ministry, should be entrusted wltb the work of monltoriq each .... & 

10 that the Annual Report and Audited Accounts of the Corporation could 
be laid on the Table of tbe House within the prescribed period of 9 months. 

5.9 The Committee, however, note with satisfaction that the MlDlstry 
have laid the Annual Report and Audited Accounts for the year 1995-96 on 
20.12.96 i.c. within the stipulated period or nine months from the cae. vi 
the accounting year. 

5.10 The Committee note with dissatisfaction tbat .spite the assuraace 
elven by tbe Ministry to the Committee on , May, 1997 tbe Annual Report 
and Audited Accounts for the year 1996-97 have not been laid oa the Table 
10 far. The Committee bope that the Annual Report and Audited Accounts 
for tbe year 1996-97 wUl be laid on the Table of the llouse without further 
delay. 



CHAPTER VI 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE CENTRAL COUNCIL OF HOMOEOPATIlY. 

NEW DEUD FOR THE YEAR 1994-95 
The CeatrU CouaciI of Haaaocopatby (CCH) was constituted under the 

Homocopatby CeatrU Couac:il Act. 1973. witb a view to carrying out the 
purpose of the said Act, which includes Rgulation of Homocopathic 
education and practice. ia the country and maintenance of a Central 
Repter in Homocopatby. The Council is financed by. the Central 
Go¥emment. 

6.2 The Annual Report and Audited Accounts of the Central Council of 
Homocopatby. New Delhi for tbe year 1994-95 were laid togetber witb 
Review and Delay Statement on the Table of Lot Sabha on 19.12.1996. 
As per recommendation of tbe Committee on Papers Laid on the Table 
contained in para 3.5 of their First Report (Fiftb Lot Sabha). the said 
documents were required to be laid witbin nine months of tbe close of tbe 
~unting year i.e. by 31 December. 1995. Thus. the period of delay in 
laying the Annual Report and Audited Accounts came to about 
12 months. 

In th-e Delay Statement laid alongwith the Annual Report and Audited 
Accounts for the year 1994-95. the reasons for dealy have been explained 
as under:-

1. Date of submission of Accounts 
to D.G.A.C.R. 

'2. Delay for Audit 

3. Period of Audit 
4. Date of receipt of final Audit 

Report from DGACR. 
5. Circulation of Report to the Ex. 

Committee of the Council for 
approval. 

6. Date of issuing of letter for 
calling QuotatiQllS for printing 
of Annual Report. 

31 

7.6.1995 

Re-entrustment of Council's 
Audit beyond 1993-94 was 
conveyed to the D.G.A.C.R. 
by the Ministry of Finance on 
24.01.1996. 
13.3.96 to 26.3 .. 1996. 

1.7.1996. 

18.7.1996. 

11.9.1996. 
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7. Date of printiaa 01 AlUluai 11.12.1996. 
Report. 

8. Date of IUbmiIIioa of AlUluai 12.12.1996. 
Report aJonpith audited report 
and annual accouatI to the 
Ministry of Health ad Family 
Welfare. 

6.3 The Ministry of Health ad Family Welfare (Department 01 Healtb), 
whicb were asked to furaiIb clarificatioas OIl certain points in this 
c:onnec:tion, bad furailbed the IUIIe on 20.3.1997 as under:-

Pow. Replia 

1 2 

The dates wbeD: 
I. (a) The Central Council of CCH approached the audit 

Homoeopathy (CCH) authority on 03.10.1994. The 
approacbed the audit authority auditors were appointed on 
for appointmeDt of auditors for 24.01.1996. 
auditin, their aa:ouats for the 
year 1994-95 and wheD were the 
auditors appointed. 

(b) The accounts of eeDtral Council 07.06.1995 
of Homoeopatby (CCH) were 
compiled and were ready for 
bein, handed over to auditors. 

(c) The Annual Report was 18.07.1996 
finalised. 

(d) The Annual Report and audited 18.07.1996 
accounts were BOt approved 
from the General Bod" 
ExecutivcFanance Committee 
of the eeDtral Couacil of 
Homoeopatby. 

(e) The Delay Statemeat and 13.12.1996 
Review were prepared by the 
Ministry. 

(f) The Annual Report and audited 16.12.1996 
accounts a10npitb Review and 
Delay StatemeDt were lot 
authenticated by the Minister. 



33 

1 2 
(&) The Annual Report and audited 1991·92 - 28.04.1993 

accounts of CCH for the last 1992·93 - 03.05.1994 
three years i.t. 1991·92, 1992·93 1993-94 - 18.05.1995 
and 1993·94 were laid in 

II. 

m. 

Parliament. 
The latest position regardinl 
finalisation of the Annual 
Report(s) and audited accounts 
for IUbsequent year (I) 1995·96 
and 1996-97. Wbea these are 
expec:ted to be laid OD the 
Table of the Lot Sabba. 

n.e raaedial measures taken or 
propoeed to be taken both in 
tile NiniItry aDd the CCH to 
~ timely laying of tbe 
AaaaI Report and audited 
•• wacs within the prescribed 
period of aiDe moatbl from the 
cbe of the accouatiDa year, in 
future. 

-uid _ 17.3.1997. 

1be Annual Report and audited 
ItalCment of accounts of CCH 
for the year -1995·96 has 
already been IUbmined to the 
Lot Sabbwtlajya Sabba 
Secretariat on 12.3.97 for being 
laid in Parliamcnt durinl the 
current IeIIion. Relevant papers 
for the year 1996-97 would be 
placed within the stipulated 
time. 
Taraet dates bave been faxed 
for timely preparation and 
IUbmiuioa of accounts to 
DGACR and approval of 
Annual Report by the 
EKecative Committee and the 
procell has been included in the 
Annual Action Plan of the 
Department for close 
monitoring. 

6.4 1be matter was c:onsidered by tbe Comminee at their litting held on 
14 July, 1997. 

,.5 TIle CoauaIttee reant to DOte that tile AlIa ... Report and Audited 
A£mutI 01 the Ceatnl c.-dI 01 H ....... th" New DelhI 'or the ynr 
1"'-95 wbIdI wen ......... to be laid .. die Table 01 Lot S.bba by 
31.11.1995 wen laid .. the Ta~ 01 the Lot Sabba 08 19.11.1996, i.t., 
.... a dela1 01 ..... 12 ... ths. 

, .. TIle (Am-It ........ PP1 to DOte from the lDIormatloD , ........ W 
.., tile MIaIItry .. 11.3.1997 &bat the AIumal Reports aDd Audited 
Aer-- 01 tile CoudI for the 1ean 1991-91, 1991-93 and 1993-94 wen 
...... 1104.1993, 3.5.19M aDd 11.5.1995, i.e., after a delay 01 aboat 4 
......... eadt JaI'. TIle ........ for tile year 1995-96 wen laid 08 
17.3.1997, i.e., after a delay ., aboat 1 IDOIItbs, 

'.7 'I1Ie C_It ...... dial tile CoudI apprOKbed the aadlt authorities 
............. 01 ........ _ late _ .. 3.11.94 ud as aucb the audlton 
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were appointed as late .. on 4.1.1'" i.e . .rter about 9 moat .. or the dole 
or the accountlnc year. This led to delay In completlnC aU other formalities 
i.e. a.dltlnl or accounts by aatllton, their approYaI by tile General Body/ 
EsecutivelFlaance Committee or the Coundl, tnnslatlon, priDtln& and 
MIldlnl them to the MlnlIIry for laylna ou the Table or the HOWIe. The 
CommIttee feel that madt or the delay could be a"oIded had the Couadl 
approKb the audit a.thorltlel mach In advance or the cloR or the 
acceantllll year 10 see that aadlton were appointed before accouJIts Weft 

completed. 

'.1 The Committee are IIOl satisfied with the reply furnished by the 
Ministry with reprd to abe delay which occurred at various slaps or 
IIDallution or the documents. The Committee are or the oplaioa that the 
Ministry and the CouncD should take serloaIJy the recommendations or the 
Committee made In their F1nt Report (FIfth Lot Sabha) and 16th Report 
(Slsth Lot Sabha) _herein the time bound schedule for each stap involved 
In ftaaHslnl the documents bad been recommended. The Committee feel 
that the recommendation should be strictly adhered and pursued Yitorously 
at each stale by the Counc:U and the Ministry to avoid the delay In future. 

'.9 The Committee note from the information furnished by the Miaistry 
durina eYldence that the remedial steps to eliminate the delay have been 
lDltlated by the Ministry and the Central Council of Homoeopathy, New 
Delhi to ensure timely completion, flnalisatlon and layilll the documents on 
the Table or the House. 

6.10. The· Committee recommend lbat for timely ftnalisation of tlK 
documents, lOme senior officers, at an appropriate level, botb in the 
Ministry and the Council should be entrusted with the job to oversee the 
prosrelS made and limely ftaalisatlon or the documents for laylac them on 
the Table or the HOUR within tile stipulated period or 9 months after the 
close of the accountlna year. 



CIIAPTD VB 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF VOLUNTARY HEALTII SERVICES, MADRAS FOR 

TIlE YEAR 1994-95 
The tripartite agreement between the Government of India, Unitcd 

State Agency for International Development (USAID) and Voluntary 
Health Services (VHS) , Madras W8I siped on 12.1.1995 with the overall 
objectives of the AIDS Prevention and Control (APAC) Project in Tamil 
Nadu & to reduce sexual transmission of Human Immune-Deficiency Virus 
(HIV) in the State of Tamil Nadu. The Project will seek to introduce and 
re-inforce HIV Prevention behaviour among those population most at risk 
to the infection notably commercial sex workers and their clients and 
Sexually Transmitted Diseases (STD). The Project is being implemcnted 
through VHS, Madra with financial support from USAID. The Project 
had commenced on 12'25 January, 1995. 

7.2 The Annual Report and Audited Acxounts of Voluntary Health 
Services, Madras for the year 1994-95 were laid together with Review and 
Delay Statement on the Table of Lok Sabha on 3.12.1996. As per the 
recommendations of the Committee on Papers Laid on the Table 
contained in para 3.S of their Fat Report (Sth Lak Sabha), the 
aforcmcntiooeci doculDCDta should have been laid by December 31, 1995 
i.c. ,"thin 9 moaths from the dale of the ac:countina year. Thus, the 
period of delay involved in this ale came to 11 months. 

7 _3 Ia the ItatelDCDt laid aIonpith the Annual Report and Audited 
Aonnuets. die reaIODI for delay h8d bcea explained • under:-

1'biI ... die tint year of IIIIbmiuioD of the Annual Report and 
Audited AcICOaata of die AIDS Prevention and Control Project in 
Madra bein& implellleated willa _istanee from USAID. The Project 
... -edwI on 25dt J-" 1995. There were procedural 
deficica.::ie:l in die prepaatioII;of.lbe Report by the APAC and hence 
the delay in pIaciq die ADa_ Report and the Acxounta before the 
Paalia&eat. • 
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7.4 The Ministry of Health IUId Family Welfare who were requested to 
furnish information on certain more points, had furnished the same on 
18.2.1997 81 under:-

POUtts Replies 

1 2 

I. The dates when: 
(a) the action for appointment of 12.9.1995 

auditors for auditinl the 
account. of Voluntary Health 
Services, Madras for the year(s) 
1994-9S was initiated. 

(b) the accounts of VHS were IS.9.199S 
ready for beina handed over to 
auditors. 

(c) the accounts were actually 
handed over to the auditors. 

(d) the auditing of accounts 
commenced by the auditors and 
the time taken in it. 

(e) the Annual Repon was 
finalised. 

(f) The Annual Repon and audited 
accounts were got approved 
from the A.G.M.lGeneral 
BodylExecutivelFinance Com-
mittee of the VHS. 

(g) the Annual Repon and audited 
accounts were taken up for 
translation and printing and the 
time taken in it. 

14.10.199S 

14.10.1995 to 21.10.1995 

31.10.1995 

The draft Annual Repon IUId 
Audited Accounts were approved 
by the Programme Management 
Committee, APAC, Project on 
19.6.1996. 
The time taken for translation of 
Annual Repon and Audited 
Accounts into Hindi ranged 
between 15.7.96 to 31.7.96. It has 
been reponed that since the 
facilities for correct Hindi 
translation through competent 
Hindi translator were not available 
in Madras, the job of traaslation 
into Hindi and thereafter typin, 
the trlUlsiated material, 
preparation of sets etc.. was done 
in Delhi. 
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1 2 

(b) the finalised Annual Report and 31.7.1996 
audited accounts in both Hindi 
and English versions were sent 
to the Ministry for beinl laid in 
Parliament; 

(i) the Delay Statement and The Review Statement was 
Review were prepared by the prepared by the Ministry on 
Ministry; 21.8.96. while the Dclay 

Statement was prcpared on 
7.10.1996. 

G> the Annual Report and audited 
accounts along with Review and 
Delay Statement were got 
authenticated from the 
Minister; and 

(k) the Annual Report and audited 
accounts of the last three yean 
i.e. 1991-92. 1992-93. and 
1993-94 were laid in Parliament. 

Review Statement was got 
authenticated from the Minister on 
7.9.96. The Delay Statement was 
got authenticated on 27.10.96. 

The AIDS Prevention and Control 
Project being implemented 
through the Voluntary Health 
Society. Madras with financial 
support from USAID had 
commenced on IM5 January. 
1995. Therefore the Annual 
Report for 1994-95 is the first 
report of AIDS Prevention and 
Control Project (APAC). VHS. 
Madras. 
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1 

11. The latest position reprding 
finalisation of tbe Annual 
Report(s) and audited accounts 
for the subsequent year(s) 
1995-96. When these are 
expected to be laid on the 
Table of Lok Sabha. 

III. The remedial measures taken or 
proposed to be taken both in 
the Ministry and the VHS to 
ensure timely laying of the 
Annual Report and audited 
accounts within the prescribed 
period of nine months from the 
close of the accounting year. in 
future. 

"Laid on 18.3.1997. 

2 

The Annual Report- of the AIDS 
Prevention and Control Project 
(APAC) Voluntary Health 
Services. Madras (Englisb Venioa 
only) has been receiYcd on 
6.1.1997. The Voluntary Health 
Services (VHS). Madras has been 
requcsaed to send the Audited 
Accounts also in both Hindi and 
English Version. These arc: yc:t to 
be recc:ived. The Project 
Authorities have assured to send 
these documents b) 28.2.1997. 
Thereafter these documents would 
be placed on the Table of the Lolt 
Sabha. 

The APAC Voluntary Health 
Services. Madras would be aslted 
to scrupulously adhere to the time 
schedule for submission of Annual 
Report and Audited Accounts on 
the Project to the Ministry 50 as to 
enable the Ministry to place: these 
documents before the Parliament 
within the nine months of the 
close of the financial year. II is 
proposed to specifJcaUy raise this 
issue in the next meeting of the 
Proanmme Management 
Coannittee of the Project 50 that a 
strial time schedule is created for 
ensuring timely subntission of 
tbcsc documents for placing on the 
Table of the Lok Sabha. 

7.5. The Committee on Papers Laid 011 tile Table considered the matter 
at their sitting held on 13 June. 1997. 

7.6. The Committee find that the year 1994-95 is the first year for the 
Voluntary Health Services for laying their Annual Report and Audited 
Accounts since the USAID project colIIIIICDCCd in January. 1995. 

7.7 The Com_tift rqrd to Dole dI8I ... A • ..a R.,.n ... A 81 •• 
Accounts vi tile Voluntary Health Set ~~ M ....... for tile ,... IfM.95 
whleb were reqllired to .. laW _ tile TIIIIIe of tile _ .., 
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31.11.1995 were acwaDy laid on tM Table on 3.12.1996 i.e., aner a delay of 
about 11 months. The Committee also note that the documents for the year 
1995-96 were laid on 18.3.1997 aner a delay of 2% months. 

7.8 The Committee are displeased to find from the subsequent 
information fumisMd by the Ministry of Health and Family Welfare on 7 
March, 1997, that the delay had occurred almost at all the stages right from 
1M initiation of action for appointment of auditors upto the stage of laying 
1M documents on the Table of the House. 

7.9. TM action for appointment of Auditors was Initiated by Voluntary 
Health Services as late as on 12.9.1995, i.c., aner 6 months of the close of 
~ accounting year. The Committee feel, had the Voluntary Health Services 
taken an advance action for appointment of Auditors much of the delay 
would have been avoided. The Committee observe that the auditinK of 
accounts was completed on 21.10.1995 and the Annual Report was finalised 
on 31.10.95 the Voluntary Health Services took 7 1/ 1 months in Kt'ltinK 
approval of the Annual Report and Audited Accounts from the Progrllmme 
Management Committee on 19.6.1996. The Committee feel that this type of 
delays at the level of the organisation should be avoided in future. The 
Committee hope that the Voluntary Health Services would take earnest 
steps to remove the procedural delays as stated in the 'Delay Statement' laid 
op the Table and efforts would be made to streamline the accounting 
procedure. 

7.10 .The Committee take a serious view of the fact that the Ministry of 
Health and Family Welfare took four months aner recl'ipt of the documents 
from Voluntary Health Services on 31.7.1996 in laying them on the Tahle of 
the House. 

7.11 The Committee recommend that the Voluntary Health Services In 
consultation with the Ministry of Health and Family Welfare should chalk 
out a time bound schedule for each and every stage involved right from the 
appointment of Auditors to tM stage of laylllI the documents on the Table 
or the House and scrupulously adhere to Hte same so that the Annual 
Reports and Audited Accounts are laid on the Table of the House within 
prescribed time of nine months of the close "f the accounting year In future. 
For this purpose some senior officers in tM Voluntary Health Services as 
weD as in the Ministry of Welfare should be entrusted with the job of 
monitoring tM time schedule. 



CHAPTER vm 

DELA Y IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF NATIONAL LABOUR INSTITUTE. NOIDA FOR 

THE YEAR 1994-95 

The National Labour Institute. an autonomous institution was 
established in the year 1972 as a Society registered under the Societies 
Registration Act. 1860 with the objective of providing education. training. 
study and research in labour and related subjects. The Institute started 
functioning from July. 1974. Since its inception. the Institute ha. .. 
endeavoured through its research. training. education. cOfl!>uhancy work 
and publications to reach out to diverse groups concerned with various 
aspects of labour in the organised. unorganised and rural sectors. The 
Institute is mainly funded by the Government of India through grants-in-
aid. 

82. The Annual Report and the Audited Accounts of National Labour 
Institute. Noida for the year 1994-95 were laid together with Review and 
Delay Statement on the Table of Lok Sabha on 5 December. 1996. As per 
recommendation of the Committee on Papers laid on the Table contained 
in para 3.5 of their First Report (Fifth Lok Sabha). the aforementioned 
documents should have been laid on the Tablc of Lok Sabha within 9 
months of the close of the accounting year i.c. by 31st December. 1995. 
Thus. the period of delay in laying the Annual Report and Audited 
Accounts on the Table of Lok Sabha came to 11 months. 

8.3 In the delay statement laid alongwith Annual Report and Audited 
Accounts. the reasons for delay have been explaincd as under:-

...... As per the eXlStmg instructions. the Annual Report and Audited 
accounts of the National Labour Institute for the year 1994-95 were 
to be laid before Parliament by 31st December. 1995. How~ver. these 
could not be laid before the Parliament witbin tbe stipulated time a. .. 
the same could not be approved by tbe General Council of the 
National Labour Institute. 

40 
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The Annual Report and Audited Accounts for the year 1994-95 were 
approved by the General Council in its meeting held on 10.9.1996. 
All the relevant dates indicating various stages involved in 
preparation of accounts and finalising of audit report are indicated 
below in chronological order:-

1. Annual Accounts prepared and scnt to 30'(l6.1995. 
DGACR, New Delhi, for inspection. 

2. Resubmitted the accounts to AG, UP. Allahabad as 04.08.1995. 
the Accounts were returned by the DGACR with 
the request to submit the same to AG. UP. 
Allahabad as the audit of the Institute was entrusted 
to them. 

3; Duration of Inspection of accounts by AG. UP. ()9.1O.19lJ5 to 
Allahabad. 31.HJ.1995 

4. Draft audit report received from AG. UP. 02.01.19'Jn 
Allahabad. 

5. Reply to draft audit report scot to AG. UP. 1O.02.199n 
Allahabad. 

6. Final audit report received. 26.02.19lJn 

7. Meeting of General Council when Annual Report 10.09.1996 
and Accounts were approved. 

8. Annual Report received in National Labour 21.09.1996 
Institute from PreIs duJy printed. 
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The Printed Reports were received in the Ministry from National Labour 
Institute on 4.10.1996. 

8.4. In this connection. the Ministry of Labour who were requested to 
furnish information on certain points had furnished the same on 3.2.97 as 
under:-

Points R~pli~s 

1 2 

1. The dates when:-
(a) the action for appointment of The action for appointment of 

auditors for auditing the accounts auditors was initiated on 
of N.L.1. for the year 1994-95 20.10.1993 and approval of 
were initiated; Ministry of Finance for 

continuance of audit of 
accounts of N.L.1. by the 
C&AG of India for further 5 
years was received only in 
December 1994. The accounts 
for the year 1993-94 were sent 
to DGACR and audit of 
accounts for the year 1993-94 
was conducted by them. 

(b) the acceunt of N.L.1. were Annual Accounts for the year 
compiled and were ready for 1994-95 were sent to DGACR. 
being handed over to auditors; New Delhi on 30.6.1995 for 

auditing as the audit of 
accounts for the year 1993-94 
was conducted by them. But 
DGACR returned the 
accounts vide letter dated 
19.7.1995 with the request to 
submit the same to AG. UP. 
Allahabad as the audit of the 
Institute had since been 
entrusted to that office. The 
accounts were sent to AG. 
UP. Allahabad on 4.8.1995 
accordingly. 

(c) the Annual Report was finalised; 10.9.1996 
(d) the Annual Report and audited 11.9.1996 to 03.10.1996 

accounts were taken up for 
translation and printing and the 
time taken in it; 

(e) the Delay Statement and review 18.11.1996 
were prepared by the Ministry; 
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(f) the Annual Report and audited 26.11.1996 
accounts alongwitb Revictw and 
Delay Statement were got 
authenticated from the Minister; 
and 

(g) the Annual Report and Audited 
accounts of National Labour 
Institue for the last three years 
i.e. 1991-92, 1992-93 and 1993-94 
were laid in the Parliament. 

Rajya Sabha Lok SC/hhC/ 
1991-92 26.07.1993 30.07.1993 
1992-93 07.08.1995 25.08.11)<)5 
1993-94 22.12.1995 19.12.11)<)5 

II. The latest position regarding The accounts of the Institute for the 
finalisation of the Annual year 1995-96 were submittcd to AG. 
~eport and audited accounts UP, Allahabad on 27.6.1996 with the 
for the subsequent year 1995- request to depute the Audit Team 
96. When these are expected for annual audit of the accounts. The 
to be laid on the Table of 
Lok Sabha? 

audit of accounts commenced on 
23.10.1996 and compicted on 
8.11.1996. The Audit Certifieatc is 
still awaited from the AG. UP. 
Allahabad. They have been reminded 
on 21.1.1997 to expedite thc 
Certificate. On receipt of the Audit 
Certificate from, them the reports 
and accounts will be piliced before 
Executive Council lind General 
Council of the Institute for lIpproval/ 
adoption in accordance with thc 
Rules & Regulations of the National 
Labour Institute. A clear Noticc of 
15 days and 21 days is requircd to bc 
given for convening meeting of the 
Executive Council and Gcncral 
Council respectively. Prining of the 
final version of the Annual Report 
also takes time. These arc expcctcd 
to be laid on the Tablc of Lok Sabha 
during the 'Monsoon Session' of thc 
Parliament. 



III. The remedial measures taken 
or proposed to be taken both 
in the Ministry and the 
N .L.1. to ensure timely lay-
ing of the Annual Report 
and Audited Accounts within 
the prescribed period of nine 
months from the close of the 
accounting year. in future. 
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The following time schedule has been 
framed for completion of various for-
malities involved in the process of 
laying the Annual Report and au-
dited aa:ounts before the two Houses 
of the Parliament:-

(a) Preparation of 
accounts. 

(b) Audit of 
accounts and 
submission of its 
rcport. 

T-. ... ae 
-by 30 June 

-by 30 
September 

(c) Reply to audit -by 15 
paras. October 

(d) Receipt of final -by 30 
audit report. October 

(e) Adoption of - by 30 
Report by the November 
General 
Council. 

(f) Submission of 
Report to 
Ministry of 
Labour. 

(g) Laying down 
of the Reports 
on the Tables 
of both thc 
Houses of the 
Parliament. 

-by 10 
December 

-by 31 
December 

The Ministry and National Labour 
Institute would make all efforts to 
adhere to the above schedule. In case 
of any delay. the Ministry would seck 
extension of time. at the appropriate 
stage. 
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8.5 At their sitting held on 13 June. 1997. the Committee considered the 
reasons for 11 months delay advanced by the Ministry of Labour in laying 
the Annual Report and Audited Accounts of National Labour Institute. 
Noida for the year 1994-95. The Committee also noted that the documents 
for the years 1991-92. 1992-93 & 1993-94 were also laid with delay of 
7 months. 20 months and about 12 months respectively. 

8.6 Taking note of the inordinate delay for all these years the 
Committee decided to call the representatives of Ministry of Labour to 
elucidate the reasons. Accordingly. the representatives of the Ministry of 
Labour appeared before the Committee on 26.9.1997 to tender their oral 
evidence. 

8.7 When asked about the reasons for delay in laying the Annual 
Reports and Audited Aceounts for the years 1991-92. 1992-93. 1993-94. 
1994-95 and 1995-96 which took about 7 months. 20 months. 12 months. 
11 months and 7 months respectively and what steps have been taken to 
rectify this, the witness stated that for the last 5 years. the Post of 
Administrative Officer, Aceounts Officer and Faculty were vacant and the 
National Labour Institute tried their level best to fill-up these posts but 
this could not be done and the work of the National Labour Institute was 
given to senior Faculty and they were looking after our work alongwith 
their own task. 

8.8. When asked which posts were vacant in 1991-92. The witness stated 
that in 1991-92 Administrative Officer was away and this post was filled-up 
in 1996. The Account Officer's post fell vacant in 1994 and has not been 
filled-up till date. He also added that on 5.6.1993. the General Council was 
disbanded and on 17.8.1993 it was re-constituted and its first meeting was 
held on 2 February. 1995. 

8.9 On being asked whether they were aware of the recommendation of 
the Committee contained in Para 3.5 of their 1st Report (5th Lok Sabha) 
that if for any reasons the Report and Audited Account!. cannot be laid 
within the stipulated period of nine months, the concerned Ministry should 
lay within 30 days of the expiry of the prescribed period or 3S soon as the 
House meets, whichever is later, a statement explaining the reasons why 
the report and accounts could not be laid within the stipulated period. The 
witness could not reply effectively. 

8.10 On being asked when they would be able to lay the Annual Reports 
aod Audited Accounts 00 the Table of .he House in time in future. the 
witness stated that for the year 1996-97 they arc trying their level best to 
lay the Annual Report and Audited Accounts on the Table of Lok Sabha 
within the prescribed period. 

1.11 The Committee rqret 10 Date that the ADDual Report and Audited 
Accuuots or the National Labour lastitute, Noida for the yean 1991-92, 
1992-93, 1993-94, 1994-95 It 1995-96 were laid on the Table 00 30_7.1993, 
25.1.1995, 19.12.1995, 5.1l.1996 aad 6.1.1997 with a delay of 7, 20, 1~ 12 
It 12 months respectively. 
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8.11 The Committee note that the ac:countl for the year 1994-95 were sent 
to the Auditor-General, V.P., Allahabad for auditing on 4.8.1995. The 
Institute received the final Audit Report from them on 16.1.1996. About six 
months were taken In aUditing or accountl which Includes audit objections 
and their removals/replies. The Committee need hardly stress that If the 
Audit Report Is anticipated to be delayed, the Ministry or the organisation 
concerned should immediately take up the matter with the Audit Authorities 
and if there are audit objections, they must be responded quickly 10 that 
there is no delay on this accounts. 

8.13 The Committee are unhappy to nole that the Institute finalised its 
Annual Report on 10.9.1996 taking about 171h months aner close of the 
accounting year instead of six months as recommended by the Committee. 
The Committee do not see any reason why these 171h months have been 
taken in finalising the Annual Report which does not involve auditing or 
accounts. The reasons advanced by the Ministry for this delay are not 
convincing. The Committee feel that the work of finalising the Annual 
Report have been taken up casually lind nobody bothered for early 
finalisation of the Annual Report so that documents could be laid on the 
Table of the House within 9 months aner the close of the accounting year. 

8.14 The Committee note that the Ministry realved the Printed Report 
from National Labour Institute on 4.10.1996 but the delay Statement" 
Review were prepared on 18.11.1996, i.e., aner about Ph mCNIths. The 
Committee feel that the administrative Ministry should avoid such unjus-
tilled delays .nd must be vllilant and prompt to lay these docummtl on the 
Table or the House. 

8.15 The Committee are unhappy to observe the ignorance shown by the 
re,.-esentative5 or the Ministry or Labour about the layinl provisions made 
by the Committee In pan 3.S or their First Report (Stb Lok Sabha) that If 
for any reasons the report and Audited Accounts canaot be laid within the 
stipulated perod or 9 months, the concerned Ministry should lay within 30 
days of the expiry or tbe prescribed period or as soon a5 the House meets, 
w\ichever Is later, a statement "plaining the reasons why the Report and 
Accoanls could not be laid within the stipulated period. The Committee 
rqret to observe that sucb an important recommendation or the Committee 
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has lost ..... t f1l tIR MlDlstry. The Committee reltente their said rKOII'Imen-
clatloa lor laIormatioa .... rubin compHUClt by the Ministry 01 Labour:-

"3.5 The ComlDlttee .n 01 the oplaIoa that normally the Ar.nual 
Report .... AIIdlted Aceou .. f1l _toaomous o ........ tloDs should be 
presented to .......... t tGptber to .... ble the Hoase to have a 
complete picture f1l the workIq 01 that body. 'ibis declsloa should not 
he tIIkea to Imply that Ia,... f1l reports ad KCOUDts could be delayed 
to aay Ieqth 01 111M. TIle C........ ncoauaead that the Annual 
Report loIetber wItIl tile ...uted ........ ad audit report tbereon lor 
a putlc:tll8r yar ........ be .... _ the Table within , moathl 01 the 
dOH 01 the INXOU ..... ,ear ...... otberwIIe Itlpul8ted In the Act or 
Rules ueler which the orpaIIatioa .... heeD set up. To comply wltb 
this requirement proper time ICbedule lhould be laid down lor 
compllatloa 01 Annual Report .... eccouats aad their audltlnl. The 
Committee leel that IIOI1II8Ily a period 01 3 montbl would be lumclent 
lor compOation of llCCouts ad their submission to audit; the next (, 
months mlpt be pyea lor audit", 01 Kcouatl; lor prlntlnl or the 
report .... sendinl It to Govenuneat lor laylnl. II lor any rusons the 
report, audited 8CCOUts ad auellt report cunot be laid within the 
stipulated period 01 alne moaths, the Ministry should lay within JO 
days 01 expiry 01 the prescrlbed period or 85 soon .. the House meets, 
whichever Is later, a statement explalnlnl the rellSOlll why the rqurt 
and accounts cotdd DOt be laid within the stipulated period." 

8.16Tbe COIUdttee aIIO DOte that the MInIstry 01 Labour have prepared 
a time schedllle 10 that AaauI Reports .... Audited Accounts are laid on 
the Table 01 the Houe In time. Ia the said time schedule the lubmlsslon or 
Reports to the MlaiItry Is sbcnni .. 10 December and the laylnl 01 the 
doc:umeats on 31 December. The Committee leel that the Ministry have 
drawn .p this time table In buteo Before wrltlnl the 18ylnl dates or 31 
December the MlnIItrJ ........ haye seen the history or the earlier dates 
about the ead", 01 the WIater Session every yur. Genenlly the Winter 
Sealon ends In the tbInI week 01 December. Furthermore, II the printed 
copies 01 the doc:ameats .n recelyed In the Ministry on 10th or December, 
after that MInIstry have to scrutinise the doc:ummts In an respects, to 
prepare review ad thea the docwneats are to be authenticated by the 
Minister. The Committee I. that these two dates should be looked into by 
the MInIItrJ ..... and .. IIIda tIIrpt dates 10 that the Annual Reports and 
Audited Ac:aaats 01 the IaItIt1Ite are laid on the Table 01 the House within 
nine IDOIIlM from the dole el the llCeoantlnl year. 

New DelhI; 
16 December, 1998 

25 Agrllluzyll1l4, 1920 (SlIU) 

ARJUN CHARAN SETIlI 
Chairman, 

Committee on Papers Laid on the 
Tabu of Lolc Sabha (1998-99). 
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2. 1.11 

3. 1.12 

APPENDIX 

SulDllW'Y of recommendations/observations 

3 

The Committee are unhappy to note that the Annual 
Reports aDd Audited Accounts of BaJ Bhawan Society 
for the year 1990-91 to 1994-95 have been continuou.o;l) 
laid with delay ranging from 4~ months to 
19 months. 

The Committee note that the Bal Bhawan Society 
initiated action for appointment of statutory auditors for 
auditing the accounts for the year 1993-94 as late as on 
19.8.1994 i.e. after 4\ months of the elose of their 
accounting year. The accounts of the Society were 
compiled in 4\ months after the close of the accounting 
year as against 3 months recommended by the 
Committee for this purpose. Further the auditors were 
aetually appointed by tbe Directorate of Audit Central 
Revenue on 17.1.1995. Thereafter the compiled 
accounts remained unaudited in the Directorate of 
Audit Central Revenue OffICe for 5~ months. 

The Committee do not appreciate the manner 
in whieh the issue of appointment of auditors was 
handled. The Committee feel that had the Society 
initiated the action for appointment of auditors 
before the expiry of their term and pursued the matter 
of their appointment after their writing to Directorate 
of Audit Central Revenue much of the delay could have 
been avoided. 



1 2 

4. 1.13 

S. 1.14 

6. 1.1S 
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The Committee also see that the auditilll of accounts 
was doDe from 25.4.1995 to 24.5.1995 i.e. within one 
month but the audit authorities took 6 months to send 
the draft audit report to the Society to resolve queries 
croped up during auditilll of accounts. The Society took 
more than one month to resolve the queries. After 
receiving the draft audit report with the resolved queries 
the audit authorities took another 6 months to finalise 
the audit report. 

The Committee are unhappy to see that not even at a 
single instance the audit autboritir.5 were reminded 
about the early finalisalion of the audit repon whach 
resulted in unnecessary wastage of time. The Committee 
sugest that the Society may take up the matter with the 
Ministry of Finance! Audit Authorities (DACR) to 
devise lOme suitable mechanism to ensure that the 
accounts are audited and audit report thereon could be 
fmalised within the minimum possible time. The 
Committee also suggest that the aa:ounts of the Society 
should be maintained properly and the concurrent audit 
system in the Society is devised without loss of time so 
that discrepancies in the accounts could be brought to 
minimum at the stage of auditing by the Statutory 
Auditors. 

The Committee take serious view of the fact that 
the accounts of the Society for the year 1993-94 were 
laid on the Table of the House on 22.7.1996 without 
havilll ratified by the Board of the Society. These were 
ratified afterward by the Board on 6.9.1996. The 
Ministry are laying the documents without seeing 
whether tbe documents laid on the Table of the 
House are comp&cte in aU respects or not. The 
Committee direct that before laying the documents on 
the Table of the House the Administrative 
MiDistry abould easure tbe documents have been 
approved by the Board of tbe Society. 
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8. 2.8 

9. 2.9 

10. 2.10 

11. 2.11 

12. 2.12 
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The Committee are happy to note that in order to 
avoid delays in future the Ministry and the Society have 
drawa up a time table for completion of various stap 
involved in the finalilation of the documents. The 
Committee are allo happy to note tbat the Annual 
Report aad Audited Accounts of Bal Bhawan Society 
for the year 1995-96 have been laid on the Table of the 
Houe witbiD the ltipulated time prescribed by the 
Committee aad hope that this trend would continue in 
future allo. 

The Committee note that the major factors whieh 
contributed towards delay in laying the Annual Rcpon 
and Audited Accounts for the year 1994-95 are. late 
appointment of Auditors. long time taken by the 
Auditors for auditing the accounts and undue time 
taken in translation cl printing of the documents. 

The Committee also see that the Indian Airlines WL" 
intimated about the appointment of Statutory Auditors 
as late _ on 26 May. 1995. i.e. after about 2 months of 
the close of the accounting year. The Committee 
suggest that the action for the appointment of Auditors 
should be taken weD before close of the accounting year 
to obviate inordinate delay in subsequent stages of 
finalisation of the documents. 

The Committee do not see any reasons for taking 211'.1 
montbs by the Indian Airlines in convening the General 
Body meetina on 4.6.96 after receipt of the audit repon 
from auditors on 26.3.96. After approval of these 
documents the Indian Airlines took 511'.1 months in 
translation cl printing thereof which is not justifiable on 
any IICCOUnt. 

The Committee regret to observe that there is no 
coordination between Indian Airlines and the Ministry 
of Civil Aviation and both are equally responsible for 
the delay. 

The Committee. therefore. recommend that the 
Indian Airlines should timely approach the Comptroller 
cl Auditor General for appointment of Auditors .and 
once the Auditors are appointed and the a,,'COunts are 
handed over to them the Audit Authorith:~ should be 
vigorously impres8Cd upon for expeditious auditing of 
the IICOOUOts. 
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13. 2.13 

14. 2.14 

15. 3.12 
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1be Committee hope that Indian Airlines would 
make aU out effons to convene the General Body 
mcctin. after rcceivin. the audited accounts without 
loss of time. The Commillce desire that Indian Airlines 
would take adequate steps in right ellrnest and make 
some proper and permanent arrangement5 for 
tra ..... tion and printi. of Annual Report and Audited 
Accounts to eliminate the recurrence of such delay. 

The Committee also recommend that the Indian 
Airlines in coordination with the Minimy of Civil 
Aviation should prepare a time schedule for completion 
of various stages involved in finalisation of the Annual 
Report and Audited Accounts. The time liChedule Ml 

drawn up should be monitored by some scnior officCI"lI 
both in the Ministry as well as in the Indian Airlines to 
obviate delay in future. 

The Committee are unhappy to note that dC5pitc the 
clear cut recommendation of the Committee contained 
in Para 3.S of their First Report (Fifth Lok Sahha) that 
the Annual Report and the Audited Accounts and the 
Audit Report thereon for a particular year !;hould he 
laid tothether on the Table of the HOU5C within 
9 months of the dose of the accounting year!;. the 
AnDuai Reports and Audited Accounts of the NCERT 
for tbe yean. 1990-91 to 1994-95 were laid separately. 
The idea bcbind layin. these two documents together 
on the Table of the House is to keep Memhcrs of 
p..ua.c.t fully aware of the performance and 
':_U.I.I of tbe orpnisation. If both the5C 
doeu. rn.. are DOl presented to the HOU5C 
limllltMrDlllly and witbia prescribed period of 9 months 
fronI the '*- of tbe lICICOuntina year. the purpo5C 
bcIIiad ..,.. tbae documents is defeated. 



1 2 

13. 2.13 

17. 3.14 

18. 3.1S 

52 

3 

The Committee are displeased to DOte that about 
17 months were taken at the stage of auditing of 
accounts for the year 1993-94. The Committee are not 
convinced with the reasons advanced by the Ministry 
that NCERT did not anticipate for re-validation of 
auditing before the expiry of the validity period. The 
Committee feel that had the NCERT vigilant about the 
expiry of the validity period much of the delay could 
have been easily avoided. The Committcc stress that 
this type of casual approach shown by the NCERT 
should be avoided in future. 

The Committee recommend that to avoid such recur-
rence of delays in laying the Annual Repons and 
Audited Accounts due to re-validation of the auditors. 
some senior officers in the NCERT as well as in the 
Ministry should be entrusted with the responsibility of 
monitoring each and everry stage involved. from the 
stage of appointment of auditors or their revalidation 
upto the laying of the Annual Repons anJ Audited 
Accounts. If for any reason the repon. audited accounts 
and audit repon cannot be laid within the stipulated 
period of nine months the Ministry should lay within 
30 days of the expiry of the prescribed period or as soon 
as the House meets. whichever is later. a statement 
explaining the reasons why the repon and accounts 
could not be laid within the stipulated period. 

The Committee are however happy to note that the 
Annual Repon and Audited Accounts for the year 
1995-96 were laid simultaneously and that too within the 
stipulated period of nine months j.~. on 20.12.1996. The 
Committee hope that Ibis trend will be sustained in 
future. 
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The Commiuee note that the Annual Repon and 
Audited Accounts of the Engineering Expon Promotion 
Council. CalcuUa for the year 1994-95 were laid after 
delay of about 11~ months ;.~. on 13.12.96 and the 
documents for the earlier year 1991-92 were laid on the 
Table after a delay of about 2 months i.~. on 26.2.93. 
However. these documents for the years 1992-93 and 
1993-94 were laid within the prescribed time limit i.r. on 
10.12.93 cl 16.12.94 respectively. Funher. the 
documents for the sublcqucnt year 1995-96 which were 
required to be laid by 31.12.1996. have been laid after a 
delay of about 2 months i.~. on 28.2.1997. 

The Committee note from the delay statement laid on 
the Table of the House and the informati(ln 
subsequently furnished by the Ministry of Commerce 
that about 5 months were taleen in compilation of the 
accounts by the Council as against the prescribed period 
of 3 months recommended by the Committee. This 
shows the lacadaisical approach of the Council. This 
approach should be avoided. 

The Committee are unhappy to note that the Annual 
Report which was required to be finalised within fI 
months of the close of the accounting year. wa~ finali~d 
in 9 moaths. The Committee feel that since no outside 
agency was involved in finalisation of the Annual 
Report. the Council should not have taken an unduly 
loag period of 9- months to finalise it. The Committee 
feel that the Council did not pay due attention and 
importance to tile finalisation of the Annual Repon. 
The CoInaaittee hope that the Council will be more 
careful ill prompc fiaaJisation of the Annual Repon in 
future. 
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23. 4.9 

24. 4.10 
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The Committc:c regret to note that after approval of 
tbe Annual Report. tbe Council did not take prompt 
action for its translation and took more than 2 months 
for ICndin& the documents for translation. Further. 21h 
month. were allowed to lapIC in translation and printing 
of the Annual Report. Had the Council taken prompt 
action for translation and printing immediately after the 
approval of the Annual Report! Audited Accounts and 
watched tlie progress made in this regard witll a view to 
minimising the delay. much of the delay in laying the 
documents on the Table of the House could have been 
curtailed. 

The Committee also note that the Annual Rcport and 
Audited Accounts of the Council for the year 1994-9S 
were received in the Ministry on 17.S.1996. but theIC 
were laid on the Table of the House on 13.12.1996 i.e. 
after about 7 months of their receipt in tbe Ministry. 
The Committee feel that the Ministry did not take the 
matter seriously and aDowed to linger it indefinitely. 
The Committee observe that this type of approach is 
regrettable and needs to be avoided in future and the 
documents should be placed before Parliament as lOOn 
as they are received in the Ministry. 

To avoid such delays in future. the Committee stress 
the need for laying a time schedule for each and every 
stage right from compilation of accounts to tbe laying of 
the documents on the Table of the House. There should 
be proper coordination and interaction between the 
Ministry and the Council and some responsible officer 
must be entrusted with the responsibility to ensure that 
the time schedule is being adhered to at each and 
every stage and the Annual Reports and Audited 
Accounts are laid on the Table of the House within nine 
months of the dose of the accounting years of the 
Council. 
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The Committee ~t to note that the Annual 
Reports and Audited Accounts of the Hindustan 
Vegetable Oils Corporation Limited, New Delhi for the 
year 1994-95 which were required to be laid on the 
Table of the House by 31 December, 1995. were 
actually laid on 18 March, 1997 i.e. after a delay of 
about 15 months. These documents for the preceding 
year 1993-94 were laid after a delay of about 4 months. 
Thus the delay in laying the documents on the Table of 
tbe House bad the increuing trend. However, these 
documents for the earlier yean i.e. 1991-92 and 1992-93 
were laid witbin the stipulated time of nine months from 
the close of the accounting years. 

The Committee find from the information furnished 
by the Ministry of Civil Supplies, Consumer Affairs and 
Public Distribution that the Corporation took about 4 to 
5 months in compilation of accounts and about 
3 months for translation and printing of the documents. 
The Committee recommend that the Annual Accounts 
should be compiled and made avai&.ble 10 audilon for 
auditing within 3 months of tbe close of the accounting 
year as already recommended vide paras 1.16 &. 3.5 of 
tbeir lst Report (5th Lok Sabha) and Ihese should be 
banded over to the statutory auditon for audiling 
without any loss of time. For timely completion of audit 
worlt siDcere efforts should be made by the Corporation 
by pursuing the maUer vigorously with Ihe auditors! 
Audit Authorities. 

The Committee are unhappy to find thaI the Ministry 
did not pay adequate attention to the Annual Reports 
and Audited Accounts received by them from the 
Corporation and took about 5 months in laying the 
same on the Table of the House. The Committee feel 
that the work in the Ministry in this regard needs to be 
streamlined 10 as to ensllre tha' due allcntion is paid a' 
appropriate levels to adhere to the time limits 
prescribed by the Committee for laying these documents 
on the 'teble of the House. The Committee hope that 
the Ministry of Civil Supplies, Consumer Affain and 
Public Distribution would make aU out efforts to see 
tbat delays are eliminated totaUy and the documents are 
laid on the Table of tbe House within nine months of 
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tbe close of the ICICOUIltiD, year i.~. by 31 December. 
every year. For lbis purpoee. the Committee 
recommend lbat lbe Ministry ill c:oordiDation with tbe 
Corporation should prepare a time schedule for 
completion of work at each stqes i.~. compilation of 
accouall. bandina over of acx:ouats to tbe Auditors. 
auditiDl of 8CCOUnts by Auditors. placina them before 
Annual General MeetiD,. TraoslationlPrintiD, of 
Annual Reporu and Audited Accounts and sendin, 
them to tbe Ministry for laying on the Table of lbe 
HoUle. The Committee alto recommend that some 
offlccn. at sufficiently higher level. in the: Corporation 
as well as in the Ministry, should be entrusted with the 
work of monitorinl each stages so that the Annual 
Report and Audited Accounts of the Corporation could 
be laid on the Table of the House within the prescribed 
penod of 9 months. 

The Committee, howcyer, note with satisfaction that 
the Ministry have laid the Annual Report and Audited 
Accounts for the year 1995-96 on 20.12.96 i.'. within 
the stipulated period of nine months from the dose of 
the accounting year. 

The Committee note with diuatist.ction that despite 
the assuraac:c given by the Ministry to tbe Committee 
on 6 May. 1997 the Aaaual Report aad Audited 
Accounts for the year 1~97 have DOC been laid on the 
Table so f.r. The Committee hope that the Annual 
Report and Audited Accounts for the year I9%-97 will 
be laid Oft the Table of the House without funhcr delay. 

The Cotamittee rearet to aocc tIaat the Annual 
Report aDd Audited ACCOUDts of the Ccatral CouaciI of 
Homocopadly. New Delhi for the year 1994-95 which 
were requiaed 10 be IIIid Oft tile Table of Lot Sabba by 
11.12.1995 were laid OD the Table of tbe Lot Sabba OD 

19.12.1996. i.'" after a delay of about 12 moat ... 
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1lte Comminee are unhappy to nOCe from the 
iaformatioa furaishcd by the Ministry on 20.3.1997 that 
the Aaaual Reports and Audited Accounts of the 
CoIlDCil for the yean 1991·92, 1992·93 and 1993-94 were 
laid on 28.4.1993, 3.5.1994 and 18.5.1995, i.~., after a 
delay of about 4 mouths in each year. The documents 
for the year 1995·96 were laid on 17.3.1997, i.~., after a 
delay of about 2 months. 

The Committee find that the Council approached the 
audit authorities for appointment of auditon as late as 
on 3.10.94 and u such the auditon were appointed u 
late _ 011 4.1.1996 i.e. after about 9 months of the cloK 
of the accountin, year. This led to delay in completin, 
aU other formalities i.~. auditina of accounts by 
auditon, their approval by the General Bodyl 
Exec:utivelFinance Comminee of the Council. 
translation. print in, and sendin, them to the Ministry 
for layina on the Table of the House. The Commlllee 
feel that much of the delay could be avoided had the 
Couac:il approach the audit authorities much in advance 
of the close of the aa:ountin, year to see thaI audilon 
were appointed before acxoUAts were completed. 

The Committee arc DOt aatilfled with the reply 
fumilhecl by the Ministry with reprd to the delay which 
occurred at various stqa of final"'tion of the 
documents. The Committee are of the opinion that the 
Ministry and the: Council should take seriously the 
recotIUIIeIIdations of the Committee m8dc in their Fint 
Report (Fifth l.ok Sabha) and 16th Repon (Sixlh Lok 
Sabba) wbcreia the time bound lChedulc: for eKh staac 
iJIvoIved in fiaatilial the documents had bcc:n 
RCOIII.,..ted. 1lte Coaunittcc feel thai the 
recom..adldioa IIIouJd be strictly 8dhercd and pursued 
..,....., • adI ItaF by the Council and the Ministry 
to a"" the delay in future. 
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The Commiuce note from lhe informatioD funaisbcd 
by the Ministry durin, evidence Ihat the ranediaI ItCpI 
10 eliminate lhe delay have been initiated by the 
Ministry and the Central Counal of Homocopedty, New 
Delhi to eDlUre tjmely completion. fieeliee... ad 
layin, of the documents on the Table of tile 
HOUle. 

The CoIulittee recommend lhal for ti1ncIy 
finalisaciala of ' the documents. some Knior offICers. al 
an appropriate level. bolh in lhe Minislry and the 
Council abould be entrusled with the job to oversee the 
prOlI'Cll made and timely finalution of the documents 
for layin, them on the Tabk of the HOUle within the 
Itipu"ted period of 9 months after the close of the 
accountin, year. 

The Comminee re,ret to note that the Annual 
Repon and Audited Accounts of lhe Volunlary Heallh 
Services. Madru for the year 1994-95 which were 
required 10 be laid on the Table of lhe House by 
31.12.199S were actually laid on lhe Table on 3.12.1996 
i.e .• after a delay of aboul 11 monlhs. The ComlDince 
also note tbal lhe documents for lhe year 1995-96 were 
laid on 18.3.1997 after a delay of 2·112 months. 

The Coallaittee are diIpIeaIccI to fiDeI from the 
subscq.... infonnatioa furnished by lhe Miailtry of 
Healtla • FaaaiIy Welfare on 7 Much. 1997, ..... dIIc 
delay bad occurred ....... aU the Itaps ...... tro. 
the initialioll of Ktioa for 8ppOiDlIIICItI of auditors upto 
the ... of Ia,.., tlte doamIc:acs 011 the Table of tile 
Hoelle. 
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n.e .ctioD for 8ppOintllleilt of Auditon was initiated 
by Vot.taJy HeaItIl Serviccl .. late as on 12.9.199S, 
i.e., after 6 ...... of abe dole of the accouatiq year. 
n.e eo.u.ittec feel, had the Vohudary Health Serviccl 
takea aD IICIvuce .ctioD for eppoiJdIDcat of Auditon 
mucla of the delay would Uvc beca avoided. The 
Comait1ee obIerve ... tbc auditiaa of accounts w .. 
completed 011 21.10.199S and tbc Annual Repon was 
-I;..ct 011 31.10.95. tbc Voluntary Health Services 
toot 7 112 1DOIl.... in aettiaI approval of the Annual 
Report ad Audited Ac:c:ouats from the Proinmme 
M ........ Committee on 19.6.1996. The Committee 
feel tIaat tbis type of delays at the level of the 
orpDiulioa should be avoided in future. The 
Coauaittee bope that the Voluntary Health Services 
would lake e8I'IIeII step' to remove the procedural 
delays .. stated in the 'Delay Statement' laid on the 
Table aed effol'tl would be made to streamline the 
ac:co.tia& procedure. 

The Committee take a Ierioua view of the fact thlt 
the MiaiItry of Health cl Family Welfare took four 
mondu after receipt of the ciocament. from Voluntary 
Health Services on 31. 7 .1996 in layin, them on the 
Table of the HeNle. 

The Committee recoaamcad tb8t the Voluntary 
Health Services in COIIIUlIatioa witb the Ministry of 
Health cl FIIIIiIy Welfare lbould chalk out a time 
bouad Idtedule for cada aed every Slate involved riPt 
from the apponn.na of Auditon to the "lie of layin, 
the documeab 011 the Table of the HoUle and 
ICnlpuIo.-Iy adbtcrc to the 1liiie 10 tbat the Annual 
Reporta ad A...aIIed Accounts are laid on the Table of 
tile Ho.e witbbt ·prac:ribcd time of nine months of the 
dole of tile a .. oaatiaa year in future. For this PUrpoK 
ao.e IeIIior oftioen ia the Vol .... .." Health Services .. 
weD .. in the MWIcJy of Welfare abouId be entrusted 
witb tbc job of IDI8itoriaa abe time achedule. 
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The Committee regret to note that the Annual 
Report and Audited Accounts of the National Labour 
Institute, Noida for the years 1991-92, 1992-93, 1993-
94, 1994-95 " 1995-96 were laid OR the Table OD 

30.7.1993, 25.8.1995, 19.12.1995, 5.U.I996 and 
6.8.1997 with a delay of 7, 20, 12, 12 " 12 months 
respectively. 

The Committee note that the accounts for the yeu 
1994-95 were sent to the Auditor-General, U.P., 
Allahabad for auditing on 4.8.1995. The Institute 
received the final Audit Report from them on 
26.2.1996. About six months were taken in auditing of 
accounts which includes audit objections and their 
removals/replies. The Committee need hardly stress 
that if the Audit Report is anticipated to be delayed, 
the Ministry or the organisation concerned should 
immediately take up the matter with the Audit 
Authorities and if there are audit objections, they must 
be responded quickly so that there is no delay on this 
acc.ount. 

The Committee are unhappy to note that the 
Institute finalised its Annual Rt"port on 10.9.1996 
taking about 171;2 months aher close of the accounting 
year instead of six months as recommended by the 
Committee. The Committee do not see any reason 
why these 171/2 months have been talten in finalising 
the Annual Report which does not involve auditing of 
accounts. The reasons advanced by the Ministry for 
this delay are not convincing. The Committee feel that 
the work of finalising the Annual Report have been 
taken up casually and nobody bothered for early 
finalisation of the Annual Report so that documents 
could be laid on the Table of the House within 9 
months aher the close of the accounting year. 
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The Committee note that the Ministry received the 
Printed Report from National Labour Institute on 
4.10.1996 but the delay Statement .t Review were 
prepared 011 18.11.1996. i.e., after about 11/2 months. 
The Committee feel that the administrative Ministry 
sbould avoid sucb unjustified delays and must be 
vigilant and prompt to lay these documents on the 
Table of the House. 

The Committee are unhappy to observe the ignorance 
sbown by tbe representatives of the Ministry of Labour 
about tbe laying provisions made by the Committee in 
para 3.5 of their Fint Report (5th Lok Sabha) that if 
for any reasons the report and Audited Accounts 
cannot be laid within the stipulated period of 
9 montbs. the concerned Ministry should lay within 
30 days of the expiry of the prescribed period or as 
soon as the House meets. whichever is later. a 
statement explaining the reasons why the Report and 
Accounts could not be laid within the stipulated 
period. The Committee regret to observe that such an 
important recommendation of the Committee has lost 
sight of tbe Ministry. The Committee reiterate their 
said recommendation for information and future 
compliance by the Ministry of Labour:-

"3.5 The Committee are of the opinion that 
normally the Annual Report and Audited 
Accounts of autonomous organisations should be 
presented to Parliament together to enable the 
House to have a complete picture of the working 
of that body. This decision should not be taken to 
imply that laying of reports and accounts could be 
delayed to any length of time. The Committee 
recommend that th~ Annual Report together with 
the audited accouDlS and audit report thereon for 
a particular year should be laid on the Table 
witbin 9 months of the close of the accounting year 
unless otherwise stipulated in the Act or Rules 
under which the organisation has been set up. To 
comply with this requirement proper time schedule 
should be laid down for compilation of Annual 
Report and accounts and their aUditing. The 
Committee feel tbat normally a period of 3 months 
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would be sufficient for compilation of accounts and 
their submission to audit; the next 6 months might 
be Jiven for a.tiaa of IICCOUIlts; for printing of 
the report and sendiag it to Government for 
laying. H for any reuon the report, audited 
accounts and audit report canoot be laid within the 
stipulated period of nine mont"', the Ministry 
should lay within 30 days of expiry of the 
prescribed period or as soon u the House meets, 
wbicbever is later, a statement explaining the 
reasons wby the report and accounts muld not be 
laid within the stipulated period." 

The Committee also note that the Ministry of Labour 
have prepared a time lCbeduie so that Annual Reports 
and Audited Aa:ounts are laid on the Table of the 
House in time. In the said time schedule 
tbe submission of Reports to the Ministry is shown as 
10 December and the laying of the documents aD 
31 December. The Committee feel that the Ministry 
have drawn up this time table in hute. Before writing 
the laying dates of 31 December the Ministry should 
have seen the bistory or the earlier dates about the 
ending of the winter .esaion every year. Generally the 
winter Session ends in the tbird week of December. 
Furthermore. if the printed mpies of the documents are 
received in the Ministry 011 10th of December, after that 
Ministry have to scrutinise tbe documents in all 
respects. to prepare review and then the documents are 
to be authenticated by the Minister. The Committee 
feel that these two dates should be looked into by the 
Ministry qain and set sucb target dates so that the 
Annual Reports and Audited Aa:ounts of the Institute 
are laid on the Table of the House within nine months 
from the close of the accounting year. 
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